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INTRODUCTION

I, the Chairman, Committee on the Welfare of Scheduled Castes
and Scheduled Tribes, having been authorised by the Committee to
submit the Report on their behalf, present this Tenth Report on the
Ministry of Transport (Department of Surface Transport) —Reser-
vations for, and employment of Scheduled Castes and Scheduled
Tribes in Shipping Corporation of India Ltd.

2, The Committee took the evidence of the representatives of
the Ministry of Transport (Department of Surface Transport) and
of the Shipping Corporation of India Ltd. on 28th and 30th October,
1985, The Committee wish to express their thanks to the Officers
of the Ministry of Transport (Department of Surface Transport)
and of the Shipping Corporation of India Ltd. for placing before
the Committee material and information the Committee wanted
in connection with the examination of the subject,

3. The Report was considered and adopted by the Committee
on the 17th April, 1986,

4. A summary of conclusions/recommendations contained in the
Report is appended (Appendix III),

New Daui; KRISHAN DATT SULTANPURI
April 17, 1986 Chairman,
Chaitra 27, 1908 (S)- Committee on the Welfare of Scheduled

Castes and Scheduled Tribes.



CHAPTER 1
INTRODUCTORY

The Shipping Corporation of India Ltd. (SCI) was formed onm
2nd October, 1961 by the amalgamation of Bastern Shipping Cor-
poration Ltd. and Western Shipping Corporation Ltd. Its aythori-
sed capital is Rs, 100 crores and paid-up and subscribed capital is
Rs. 70 crores. The entire share capital is held in the name of the
President of India and his nominees.

1.2 In 1966, the Shipping Corporation of India Ltd. was asked
by the Government of India to take over the management of the
Jayanti Shipping Company which was in Private Sector.

1.3 In 1973, the Government decided to merge the Jayanti Ship-
ping Company with the Shipping Corporation of India Ltd. and
all the employees, including officers, who were on ‘the pay roll of
the Jayanti Shipping Company as on the date of merger were also
transferred to the Shipping Corporation of India Ltd.

1.4 As per information given in the Annual Report of SCI for
1984-85, the Government of India have decided to merge the Moghul
Line Ltd., a Government of India Undertaking with the Shipping
Corporation of India. The merger will be brought into effect by
an order of the Government under the provisions of Company Law.

The order is awaited.

15 The Shipping Corporation of India Ltd. operates a number
of cargo liner services, passenger-cum-cargo services, overseas and
.coastal tanker services, dry bulk cargo services, overseas bulk
carrier services and overseas tramp services. The diversified fleet
comprises of 143 vessels of aggregate 3212 lakhs GRT and 53.22
lakhs DW.T. In addition to this, 13 vessels of the aggregate 3.24
lakhs GRT and 557 lakhs D.W.T. are on order in Shipyards in
India and abroad.  This fleet is diversified into liner vessels, pas-
senger vessels, bulk carriers and tankers to serve the diversified
import and export trade of the country.

1.6 The Ministry of Transport (Department of Surface Trans-
port) have stated in a note that the Corporate Group of the Ship-
ping Corporation of India Ltd. consists of the following:

Chief Executive: The Chairman & Managing Director

Executive Director (Finance) ;
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Executive Director (Coastal & Passenger Services)
Executive Director (Technical Services)

Executive Director (Liner Services)

Executive Director (Bulk Carrier & Tanker Services)
Executive Director (Personnel & Administration)

1.7 During evidence when the Committee desired to know the
total number of Divisions in the Shipping Corporation of India Ltd.
and the functions of each division, the Additional Secretary, Mini-
stry of Transport (Deptt. of Surface Transport) stated as follows:

“In the Shipping Corporation of India, there are broadly ten
divisions, Six of them are each under the control of an
Executive Director and four of them are each under the
management of a general manager or a inanager and they
report to the Chairman and Managing Director. The
nmames of the divisions are Liner Division, Bulk Carrier
and Tanker Division, Coastal and Passengers Division,
Finance Division, Technical. Services Division, Personnel
& Administrative Division, Purchase Division, Coordina-
tion Division. Vigilance Division, Publicity and Public
Relations Division etc. The very title of the Divisions
describes the functions which e€ach one of the divisions
is doing. There are different types of vessels such as
liner vessels and bulk carrier vessels. The Liner Division
deals with liner vessels. Similarly, the Coasta] and Pas-
sengers Divisions deals with passenger traffic, say, bet-
ween Madras and Andamang and between Calcutta asnd
Andamans.”

1.8 About the organizational set up of Ministry of Transport
. (Department of Surface Transport) and its functions vis-a-vis the
Shipping Corporation of India Ltd. in so far as reservations for, and
employment of, Scheduled Castes and Scheduled Tribes are con-
cerned, the Committee have been informed that the matters relat-
ing to Shipping Corporation of India Limited are attended to by
-a Joint Secretary assisted by a Deputy Secretary/Director with
supporting staff under the overall supervision of the Secretary of
the Ministry. Reservation orders in favour. of Scheduled Cz.astes
and Scheduled Tribes are implemented by SCI and the Ministry
reviews the position from time to time to ensure that Government
orders in this regard are complied with by SCI



CHAPTER II
RESERVATIONS

A. Adoption/Implementation of Reservation Orders

The Committee have been informed that the Department of Per-
sonnels orders regarding reservation for Scheduleq Castes and
Scheduled Tribes are circulated and made applicable to all the Pub-
lic Sector Enterprises under the administrative control of the Minis-
try of Transport (Deptt. of Surface Transport) without waiting for
issue of orders by the Bureau Enterprises, The orders issued by
the Bureau of Public Enterprise in this regard are also circulated
immediately to all the Public Sector Enterprises.

2.2. The representative of the Ministry of Transport (Deptt. of
Surface Transport) informed the Committee during evidence that
the Presidential Directives. regarding reservations for Scheduled
Castes and Scheduled Tribes were issued to the Shipping Corpora-
tion of India in 1972 under the Articles of Association of the Corpo-,
ration. Under the Articles of Association, the MiCnistry is empower-
ed to issue certain directives to the Corporation which are binding
on the Corporation. In this context, the representative of the Min-

istry of Transport (Department of Surface Transport) stated during
evidence as under:

“The Presidentia] Directives under the Articles of Association
were issued to the SCI on 3-8-1972, This was done on the
basis of cetrain instructions issued by the Bureau of
Public Enterprises which had consolidated the earlier
orders and then it had given a comprehensive list of ins-
tructions which should govern the public sector undertak-
ings. So, on 3-8-1972 the Ministry had issued a directive
under the Articles of Association which vecame binding
on the Corporation. But even prior to that, in 1964, cer-
tain orders of the DOP had been communicated to the
Shipping Corporation and the Shipping Corporation had
reported to us that they were abserving instructions regard-
ing reservations contained in those orders. They were not
as detailed as the 1972 directives. We are pleased to men-
tion that reservation orders are being observed from 1962.

- 3
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HEven though these directives were issued in 1972 for the
calculation of the number of seats to be reserved for Sche-
duled Castes|Scheduled Tribes, we are taking the total
strength of the SCI into consideration, that is, no post is
allowed to lapse. That is why we take into account the
strength as on any particular date and find out how many
Scheduled Castes|Scheduled Tribes are actually working
in the organisation and the balance is carried forward as a
backlog. This never lapses. Right from 1962 no posts
have been allowed to lapse. That is the implication which
the SCI has made.”

2.3. The Committee pointed out that the SCI was formed
on 2nd October, 1961 and the Presidential Directives regarding reser-
vation for Scheduled Castes|Scheduled Tribes were issued to SCI
on 3-8-1972. The Committee wanted to know as to why these
Directives were issued after a lapse of about 11 years from the date
of formation of the Corporation. The representative of the Ministry
of Transport (Department of Surface Transport) explained the posi-
tion as under:

“The first relates to the delay in issuing the Presidential Direc-
tives issued in 1872, After consulting various instructions
that have been issued the Bureau of Public Enterprises sent
a ciruliar enclosing a list of directives that can be issued
of public sector undertakings. At that time only this par-
ticular directive was issued by our Ministry. We checked
up the information from other Ministries and other public
sector undertakings. We issued the Presidential directive
after this information was received. I admit that this is a
lapse on our part and we should have done it much earlier.”

The witness added:—

“In reply to the first Istated that the directive was issued in
1972. Barlier in 1964, the Ministry of Home Affairs had
passed on certain instructions and the same have been fur-
ther sent to the SCI. The present position is as follows.
We do not wait for BPE circulars and as and when the
Department of Personnel issues any instructions which
have a bearing on Scheduled CastesiScheduled Tribes,
these are sent to the SCI and we follow them up. What-
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ever might have happened in the past, I would like to
assure the Committee that instructions will be passed on
to the SCI as and when these are received.”

2.4 When asked from which date exactly the SCI started imple-
menting the reservation orders, the representative of the Ministry
.of Transport (Department of Surface Transport) stated that the Pre-
sidential Directive was issued on 3-8-1972 but it was made clear to
the SCI Ltd. that the reservation orders should be made applicable
from the year 1962. The representative of the Ministry stated that
after the year 1972 there had been no incident of non-compliance of
the instructions of the Government regarding the implementation of
reservation orders.

2.5 It has been stated that the Management of the Corporation has
been vigorouly pursuing Government Directives in respect of repre-
sentation of Scheduled Caste/Scheduled Tribe employees, in the
employment of the Corporation. Steps are being taken to reduce the
back-log in Scheduled Caste/Scheduled Tribe representation, through
direct recruitment as well as by internal promotions of Scheduled
Caste/Scheduled Tribe candidates/employees. Under the “Trainee
Marine Engineer” Scheme, introduced by the Corporation in 1982-83,
40 of 1883 batch and 38 of 1984 batch on completion of training have
already been absorbed as 5th Engineers (Class I Officer) in various
vessels of the Corporation. One of the senior officers of the Corpo-
ration belonging to Scheduled Caste community has been posted at the
London Office for the Corporation for a period of 3 years. The
Management has also been constantly in touch with the Director
General of Shipping to provide maximum number of the Scheduled
Caste/Scheduled Tribe candidates passing out every year from
T.S. “Rajendra” and “Directorate of Marine Engineering Training
Institute” which is the basic source for recruitment of Navigating
Officers and Engineering Officers to be posted on ships of the Cor-
poration.

2.8 The percentages of reservations made in the Shipping Corpo-
ration of India Ltd. in favour of Scheduled Castes/Scheduled Tribes
in respect of Recruitment and Promotion made effective from 1962,
are as under:

Nature 5Cs STy
N Poventage in recnzitment :
(i) On All India Basis . . 15% 72°,
(i) Regionel Basis
(a) Bambay . . . (54 6%,
(b) Calcutta . . . 0% 6%
(1)  Percentage in promotian . . . L. . 5% %

—————
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2.1 The Comnittee have been informed that in Shipping Corpo-
ration of India Ltd. reservation orders are not made applicable to
the following posts both in Shore Personnel and Fleet Personnel:—

Shore Personnel

(i) In case of recruitment, the reservation orders in respect
of Scheduled Caste/Scheduled Tribe candidates are not
made applicable for the following cases, as per the Gov-
ernment Directives;

(a) Vacancy filled in by transfer or by deputation.
(b) Temporary appointment of less than 45 days’ duration.

(c) Posts above the lowest rung of Group ‘A’/Class I for
conducting research or for organising, guiding and
directing research.

(i) In case of promotion, reservation orders in respect of
Scheduled Caste/Scheduled Tribe employees are not made
applicable to the posts above the lowest rung in Group
‘A’/Class 1, as per the Government Directives.

Fleet Personnel

(i) Contract Masters who are appointed for a short period
of approximately 4/6 months. These officers are already
employed elsewhere on permanent basis and take a con-

tract assignment with Shipping Corporation of India for
short periods. )

(ii) In promotion to posts above lowest rung in Class I.

2.8 The Committee note that the Shipping Corporation of India
Ltd. was formed on 2nd October, 1961 and the Presidential Direc-
tives regarding reservations for Scheduled Castes/Scheduled Tribes
were issued on 3-8-1872. The Committee also note that these Direc-
tives were issued after a lapse of about 11 years from the
date of formation of the Corporation. The Representative of the
Ministry of Transport (Department of Surface Transport) admitted

_ during the course of evidence that théere was a lapse on the part of
the ‘Ministry to issue these directives to the SCI and that these
directives should have been issued much earlier. The representa-
tive of the Ministry also stated during evidence that prior to the
issuing of these directives, even in 1964, certain orders of the Depa.rl-
ment of Personnel were communicated to the Shipping Corporation
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of India and the Corporation had informed the Ministry that they
were observing the instruction regarding reservations contained in
those orders. The representative of the Ministry stated that the
Corporation was making appilicable the reservation orders from
1962 even though the Presidential Directives, were issued in 1972,
For caluculating the number of seats to be reserved for Scheduled
Castes/Scheduled Tribes, the Corporation is taking into considera-
tion the total strength of the shipping Corporation of India. It
means that SCI is making reservation for Scheduled Castes and

Scheduled Tribes on the basis of total strength of employees sand
not category-wise,

Keeping in view the existing backlog in the Corporation almost
in each category of post, the Committee do not accept the conten-
tion of the Ministry that right from 1962 no reserved posts have been
allowed to lapse. The Committee feel that a large number of
Scheduled Caste/Scheduled Tribe employees were deprived of the
benefits of reservation for 10 long years i.e. during the period from
1862 when the reservation orders were first made applicable in the
Shipping Corporation of India till 1972 when the Presidential Direc-
tives were actually issued. The loss suffercd by Scheduled Caste/
Scheduled Trit-: emmployees during this long period can hardly be
compensated now since many of the old emplovees must have re-
tired without getting their due promotion to which thcy were entitl-
ed. The Committee are constrained to observe that the Government
cannot absolve itself of the grave lapse on its part in denying the
admissible benefits to the reserved category of employees for ten
long years and by putting forward the argument that Shipping Cor-
poration of India is calculating the backlog on the total strength
«of the Corporation.

The Committee recommend that the Shipping Corporation of
India should be directed to calculate the backlog of reserved posts
from 1962 i.e. when the reservation orders were first made applicable
in the Corporation. snd clear the existing backlog in each category
of post in the shortest possible time.

B. Liaison Officer and Cell

2.9, The Committee have been informed that in order to closely
monitor the implementation of reservation orders, the Ministry has
appointed in the Ministry Liaison Officers of the rank of Deputy
Secretary|Director. In the case of Shipping Corporation of India
Ltd. Director (Shipping) is the Liaison Officer. Liaison Officer
Periodically reviews the implementation of the reservation orders.



This is carried out by inspection of rosters maintained by the Ship-
ping Corporation of India Ltd. The Shippnig Corporation of India
also submijts quarterly returns and annual returns in the pres-
cribed proformas which are also scrutinised by the Liason Officer
and his remarks are conveyed to the Shipping Corporation of India
for taking necessary action. The action taken on the suggestions
of the Liaison Officer of the Ministry are also closely monitored.
The Government Directors on the Board of Shipping Corporation
of India have also been asked to closely watch the implementa-
tion of the reservation orders by Shipping Corporation of India.
This aspect is also reviewed in the periodical performance Review
meetings by the Ministry.

2.10 As per the revised Draft Directives issued by the Ministry
of Finance, Bureau of Public Enterprises vide their OM. No. 6/16/81-
BPE/GM-I(SCI Cell) dated 16th February 1982 regarding ‘Reserva-
tion for Scheduled Castes and Scheduled Tribes’ in appointments in
Public Enterprises, the' officer-in-charge of administration (or any
other officer designated for the purpose) in each undertaking will
act as Liaison Officer in respect of matters relating to representation
of Scheduled Castes and Scheduled Tribes. He will be specifically
responsible for:—

(i) Ensuring due compliance with the orders and instructions
pertaining to the reservation of vacancies in favour of
Scheduled Castes and Scheduled Tribes and other benefits
admissible to them under this Directive;

(ii) Collecting, consolidating and despatching the annuél re-
turns relating to representation of Scheduled Castes and
Scheduled Tribes;

(ili) Acting as a Liaison Officer between the undertaking and
the Ministry concerned for supply of other information,
answering question, and queries and clearing doubts in
regard to matters concerning by these orders;

(iv) Conducting annual inspection of the rosters maintained in
the enterprise with a view to ensuring proper implemen-
tation of the reservation orders,

(v) It should be ensured that the normal administrative ins-
pections which are carried out periodically, give assess-
ment of the performance of the enterprise in the matter
of strict observance of orders, regarding the reservation
of Scheduled Castes and Scheduled Tribes and in filling
vacancies reserved for these communities.
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(vi) Ensuring extension of necessary assistance to the Commis-
sioner for Scheduled Castes and Scheduled Tribes in the
investigation of complaints received by the Commissioner
for Scheduled Castes and Scheduled Tribes in regard to.
service matters, and in the collection of information for
his annual report.

2.11 In reply {o a specific question whether there was a Cell to
look after the interests of Scheduled Caste/Scheduled Tribe em-
ployees in the Corporation, the Ministry have informed in a note
that a separate liaison officer of the rank of Deputy Manager looks.
after the interests of the Scheduled Caste/Sdheduled Tribe em-
ployees in the Corporation.-

2.12 During evidence the representative of the Ministry of Trans-
port (Department of Surface Transport) explained as under:

“It depends on the volume of work that arises. What I under-
stand from the Chairman and Managing Director is that
there is a separate liaison officer who attends to all the
complaints received about the Scheduled Caste/Scheduled
Tribe reservations. From the year 1984 onwards he has
received five complaints and all of them have been satis-
factorily attended to. We can call it a ‘Cell’ if we like.
But the Shipping Corporation of India does not formally
call it a Cell. We can formalise. it so that it gets publicity
and gets institutionalise. The Shipping Corporation of
India can rename it as a Cell.”

2.13 In reply to another question whether there was a reserva-
tion Cell in the Ministry of Transport, Department of Surface Trans-
port) to keep a watch over the matters pertaining to Scheduled
Castes and Scheduled Tribes in the Department and in the Public
Sector Undertakings, the Committee have been informed that the
overall monitoring of the implementation of reservation orders is
done under a Joint Secretary. Liaison Officers of the level of Direc-
tor/Deputy Secretary have also been appointed to ensure imple-
mentation of reservation orders in respect of offices, undertakings,
organizations etc.

2.14 As regards staff strength of the Cell in the Ministry of
Transport, the Committee have been informed that one Desk
Attache attends to this work under the supervision of a Deputy
Secretarv/Director.
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2.15 During evidence the Committee desired to know whether the
Staff strength of the Cell was adequate. To this, the representa-

tive of the Ministry of Transport (Department of Surface Transport)
replied as follows:

“Creations of certain posts were involved. The Finance Min-
istry did not agree. There is officer looking after the
returns that are rereived from each public sector under-
takings. There is senior officer at the level of Deputy
Secretary or Director. There is post of Liaison Officer.
He goes through it. There is the Joint Secretary. He deals
with the particular public sector undertaking. There is
liaison officer whose duty it is to monitor implementation
of the programme in that public sector undertakings plus
there is this Joint Secretary in the Ministry who deals
with the public sector undertakings”.

2.16 The Committee note that in the Ministry of Transport {De-
‘partment of Surface Transport) one desk attache atteinds to the work
relating to the implementation of reservation orders in favour of
Scheduled Castes and Scheduled Tribes under the supervision of a
Deputy Secretary/Director. In reply to a specific query by the Com-
mittee during cvidence whekther the staff strength of the cell working
in the Ministry was adequate, the representative of the Ministry
stated that “creation of certain posts were involved. The Finance
Ministry did not agree”. Similarly, in reply to a question whether
there was a cell to look after the interests of Scheduled Caste/
Scheduled Tribe employees in the Shipping Corporation of India,
the representative of the Ministry stated that “It depends on the
volume of work that arises. What I understand from Chairman &
Managing Director is that there is a separate Liaison Officer who
attends to all the complaints received about the Schelduled Castes/
Scheduled Tribes reservation we can call it a ‘Cell—if we
like. But the Shipping Corporation does not formally call it a cell.
we can formalise it so that it gets publicity and gets institutionalis-
ed. The Shipping Corporation of India can rename it as a cell”

The Committee feel that the reply given to their suecific queries
regarding setting up of cells both in the Ministry as well as in .the
Shipping Corporation of India were not only vague but also evasive.
“The Committee. need hardly stress that merd appointment of
Lintson Officers in the Ministry ss also in the Shioping Corporation
of Ind'a is not enough. What is needed is concerted action on the
part of Liaison Officer to ensure due compliance of the orders and
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instructions pertaining to reservation of posts for Scheduled Castes
and Scheduled Tribes and other relaxations/concessions admissible
to them. For this purpose, as per Government directive, a cell con-
sisting of suitable and adequate staff has to be set up in dach organi-
sation headed by a Liaison Officer in order to ensure proper imple-
mentation of the reservation policy as well as for redressal of
genuine grievances of Scheduled Castes and Scheduled Tribes. One

Officer cannot be called a ‘Cell’ as suggested in evidence by the
representative of the Ministry.

The Committee, therefore, recommend that a reservation cell
with adequate staff should be set up in the Shipping Corporation of
India without any further delay to look after the implementation of
reservation orders in favour of Scheduled Castes and Scheduled
Tribes hoth in letter and spirit.

2.17 The Commiittee further recommend that with a view to
implement the reservation orders more effectively, the cell working
in the Ministry of Transport (Department of Surface Transport)
should also he strengthehed by inducting more staff. The Com-
mittee are not satisfled with the reply of the representative of the
Ministry that the Finance Ministry did not agree for creation of
cdrtain posts for the cell. The Committee desire that the Ministry
should pursue the matter with the Ministry of Finance vigorously
in order to get the additional staff sanctioned for thelr Cell by giving
full justification in view of large volume of work involved in the
matter of implementation of reservation orders and other matters

connected with welfare of Scheduled Castes and Scheduled Tribes
-employees.



CHAPTER NI
RECRUITMENT AND PROMOTIONS
A. Recruitment Procedure ‘

The Staff working in the Shipping Corporation of India Ltd. con-
sists of two types of personnel viz. Shore Personnel and the Fleet
Personnel, ’

3.2 Recruitment of Fleet Personnel is always made on All India
basis and not on regional basis.

3.3 The staff in following categories of posts in the Corporation
is directly recruited on the regional basis:

(i) Group C/Class II—All Clerical staff with pay scale of Rs.
132—Rs, 530 p.m.

(ii) Group D/Class IV—AIIl non-clerical staff with pay scale of
Rs. 82—Rs. 238 p.m.

3.4 As per information furnished by the Ministry of Transport to
the Committee the procedure followed by the Shipping Corporation
of India Ltd. for recruitment of staff in various categories of posts is
as under:—

(A) SHORE PERSONNEL

(a) Vacancies are notified to the Local Employment Exchanges
and if the Employment Exchanges are not able to sponsor
suitable candidates, the non-availability certificates are
obtained from them and thereafter, posts are advertised
in the Regional Newspapers.

(b) Written examination is held for the posts of Assistants.
For making recruitment to the posts of ‘Stenographers,
Typists, Telex Operators, etc. tests of speed and accuracy
are taken.

(c) Recruitment is based on merit, experience and suitability.
Minimum and maximum age limit, educational qualifica-
tions and other qualifications and length of experience to

12
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be possessed by the candidates, in each, case are prescribed

_by the Management of the Corporation. All selections are

(@

(e)

subject to the candidates passing the prescribed medical
tests.

The Chief Executive of Shipping Corporation of India is
the appointing authority in all the cases. However, for
Calcutta Regional Office, this authority has been delegated
to and is exercised by the Regional Director, Calcutta.

All fresh appointments are on probation for a period of 6
months,

A

(B) FLEET PERSONNEL

(a)

(b)

(c)

Recruitment of Navigating and Engineer‘ Officers in the
Fleet Personnel is mainly done at the lowest level wiz.,
Cadets in the case of Navigating Officers and 5th Engineer
Officers in the case of Engineer Officers.

Cadets are recruited from among the candidates who after
‘undergoing training pass out from the trainingship “Rajen-
dra”. In the past, Shipping Corporation of India have
taken some Direct Entry Cadets through advertisement in
leading newspapers at national as well as regional levels.
The Cadets when they pass their Ministry of Transport
2nd Mate Foreign Going Certificate of competency are
appointed as 4th Officers on Shipping Corporation of
India, subject to vacancies,

5th Engineer Officers are recruited from among the candi-
dates who are equipped with prescribed professional quali-
fication. These are mainly from those who have obtained
training at the Directorate of Marine Engineering Train-
ing. Shipping Corporation of India have also selected and
trained Trainee Marine Engineers (Graduates Engineers).
The selection of Trainee Marine Engineers was made
through advertisement in leading newspapers at national
and regional levels. The Trainee Marine Engineers after
completion of their one year training are appointed as $th
Engineer Officers on Shipping Corporation of India’s ships.
In the past due to shortage of availability of certificated
Engineer Officers, Shipping Corporation of India had taken
professionally qualified persons having obtained part ‘A’
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of their Ministry of Transport 2nd Class Engineers certifi-
cate after completion of training in approved Marine
Workshops, on direct applications/through advertisements
in leading newspapers.

For posts which come under the categories of other officers
and those for whom the M.O.T. Certificate is not required
all efforts are made by Shipping ‘Corporation of India to
obtain candidates through advertisements in leading news-
papers at National and regional levels specifying reser-
vation quota for Scheduled Caste/Scheduled Tribe candi-
dates and the concessions/relaxations available to them.
For certain categories of Petty Officer posts, the candidates
are selected from amongst the crew serving on Shipping
Corporation of India’s ships.

3.5 The Committee have been informed in a note that the fol-
lowing procedure is followed for filling up the reserved posts in
various categories of posts in the Shipping Corporation of India

Ltd: —
Shore
(i)

(i)

(i)

(iv)

Personnel

In case of direct recruitment on Regional Basis in Group
‘C’ & ‘D’/Class III & IV posts are reserved for Scheduled
Caste/Scheduled Tribe candidates on Regional Basis, as
per Government Directives.

In case of direct recruitment on All India Basis, in Group
‘A’ & ‘B’/Class I & 1II, 15 per cent posts are reserved for
Scheduled Caste candidates and 7§ per cent posts are re-
served for Scheduled Tribe candidates as per the Govern-
ment Directives.

In case of recruitment on Regional Basis, for Group ‘C’ &
‘D’/Class III & IV, all the vacancies including Scheduled
Caste/Scheduled Tribe are notified to the Regional Em-
ployment Exchanges. In case Employment Exchanges are
not able to provide required number of suitable candidates
including Scheduled Caste/Scheduled Tribe, the vacancies
are advertised in the Regional Newspapers after obtaining
the non-availability certificate from the concerned Re-
gional Employment Exchanges.

In case of direct recruitment on All India Basis, for Group
A & B/Class I and II, all vacancies including Scheduled
Caste/Scheduled Tribe are advertised in the Newspapers
at the national level.
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(v) The written test and ith"e personnel interviews arve conduct-
ed depending upon the nature of the post. -

Fleet Personnel

The vacanadies to be filled in for Fleet Personnel are advertised in
the leading newspaperd at national and regional levels. In the ad-
vertisements, reservations of posts for Scheduled Caste/Scheduled
Tribe is indicated viz., “Exclusively reserved for Scheduled Caste/
Scheduled Tribe candidates” or “Reservation of posts as per the
Government of India instructions” or the exact number of posts or
percentage of posts reserved for Scheduled Caste/Ccheduled Tribe
candidates is specified. 15 per cent & 73 per cent vacancies are re-
served for Scheduled Caste and Scheduled Tribe community candi-
dates, respectively.

The Committee have been informed that in Shore Personnel all
recruitments to Executive Posts in the Shipping Corporation of India
are always made on All India basis. Generally, recruitments from
open market are restricted to the lowest category of Officer’s ramnk
depending upon the functional requirements of individual depart-
ments. Junior Officers in the scale of Rs, 550—850 and Naval Archi-
tects in the higher scales are recruited by open advertisement. It
has been stated that MB—s/C-s have been recruited in the rank ©of
junior Officer, depending on their fields of specialisation.

3.6 In reply to a question whether new entrants have to sign any
bond for serving the Shipping Corporation of India, the following
information has been furnished to the Committee:—

(i) Shore Personnel—The new entrants do not have to sign any
bond for serving in Shore Personnel Cadre of the Corpora-
tion.

(i) Fleet Personnel—The Trainee Marine Engineers have to
sign an Article of Agreement according to which, if the
company s0 requires, after completion of their training and
obtaining Ministry of Transport. Second Class Engineer
Part ‘A’ Certificate of competency, they shall serve the
Company for a minimum period of 8 years after obtaining
the certificates and immediately reporting to the Company
with such certificate.

In default, the Trainee Marine Engineer shall pay to the Com-
pany all training expenses and all other expenses includ-
ing cost of victualling incurred by the company or a sum
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of Rs. 50,000 whichever is more and the deposit of Rs. 2500

paid by him at the time of signing the Articles of Agree-
ment shall stand forfeited.

; If the company is not in a position to provide the Trainee
Maring Engineers with employment as Junior Engineer
Officer within a period of three months from the date of
his reporting with Part ‘A’ of the Second Class Engineep
M.O.T. Certificate, he shall be free to take employment
elsewhere and the Articles of Agreement shall be deemed
to have terminated. !
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3.8 The Committee pointed out that the statement showing the
recruitment of Junior officers made in the Shipping Corporation of
India during 1983, 1984 and 1985 indicates that in 1983 and 1984 two
posts for Scheduled Castes and one post for Scheduled Tribe were
reserved during each year but no Scheduled Caste|Scheduled Tribe
was selected for these posts.  Similarly, in 1985 also out of one post
reserved for Scheduled Caste and one for Scheduled Tribe no Sche-
duled Caste|Scheduled Tribe was selected for the post. The Com-
mittee wanted to know the reason for not selecting even a single
Scheduled Caste or Scheduled Tribe in this category. To this, the
representative of the Ministry Transport (Department of Surface
Transport) stated as follows:—

“MBA, Chartered Accountant, Computer Scientist, etc. were
qualifications required. Scheduled Caste|Scheduled Tribe
candidates were not available. Previously it was confined
to three campuses—IIM of Ahmedabad, Calcutta and Ban-
galore and the institution at Jamshedpur. We then de-
cided to widen the base and go to other institutions award-
ing MBA. Then there will be more wider field from which
to select. Team will go and interview them. Advance
intimation is given to them. This system is followed by
many reputed companies when we want people with spe-
cialised type of qualifications.”

3.9 In reply to a question whether there is any scheme in Ship-
ping Corporation of India for recruitment of Graduate Engineers as
Trainees, the Committee have been informed in a note that the
Shipping CorporaYion of India hgs a system of injection in the shore
personnel as Management Trainees. However, there is no regular
training scheme for Engineers as mostly they obtain their require-
ment of Engineer Officers from the Trainees who pass out from the
Directorate of Marine Engineering Training Institute. However, in
order to reduce the backlog in Scheduled Caste|Scheduled Tribe re-
presentation, a training scheme was evolved viz, “Trainee = Marine
Engineers Scheme’ for Graduates in Electrical and Mechanical En-
gineering from Universities|Colleges|Technical Institutions, selected
through advertisement in leading newspapers at national and re-
gional levels from armong Scheduled Caste|Scheduled Tribe commu-
nities only. The selected candidates have to complete their in-hous-
ing training at Bombay|Calcutta for one year. This training scheme
has been designed and organised on similar lines of the DMET Gra-
duate Engineer course.



19

. 3.10 After successful completion of one year training, these
Trainee Marine Engineers have been absorbed as Shipping Corpora-
tion of India’s regular employees and posted as 5th Engineer Officers

(Group A|Class I) on board the ships in the pay scale of 5th En-
gineer Officer. {

3.11 As far as direct recruitment in Group ‘A’ and ‘B’ is con-
cerned, the same has been confined to the recruitment of profession-
ally qualified candidates such as Charteredq Accountants, Cost Ac-
countants MBAS, Naval Architects and Computer Personnel, like
System. Analysts, Programmers, etc. Since enough suitable Scheduled
Caste|Scheduled Tribe candidates are not available from open mar-
ket, who are having prescribed minimum educational qualifications
and experience required for filling up these technically|professionally
qualified posts, the Corporation has not been able to recruit the re-
quired number of Scheduled Caste|Scheduled Tribe candidates to
fill up the reserved vacancies.

K -

3.12 The Committee have been informed in a note that during
the year 1981-82, the Shipping Corporation of India took concrete
steps to recruit Petty Officers in other categories like Assistant
Pumpman, Wiremen, Trainee Radio Officers. These posts also re-
quire technically qualified candidates and Shipping Corporation of
India through advertisements for recruitment in all leading news-
papers at the national as well as regional levels recruited in 1982-83,
5 Scheduled Caste candidates out of 23 Wiremen so far recruited from
the list of 39 selected Wiremen and 13 Scheduled <Caste/Scheduled
Tribe Assistant Pumpmen out of 37 Assistant Pumpmen recruited
from the list of 44 selected Assistant Pumpmen.

3.18 It has been stated that the Management of the Corporation
has been constantly trying its best to recruit the maximum number
of Scheduled Caste|Scheduled Tribe candidates by way of repeated
advertisements, in all leading newspapers, at Nationat as well as Re-
giona] levels. As a result of this, the Corporation has been able to
recruit 8 Scheduled Caste|Scheduled Tribe candidates out of total
16 MBAs selected during the year 1982-83. Similarly, the Manage-
ment has recruited 4 MBAs belonging to Scheduled Caste!Scheduled
Tribe communities out of 10 MBAs selected during the year 1983-84
as Assistant Managers i.e. is in Group ‘A’/Class I cadre of the Corpora-
tion. In addition to the above recruitment of the Scheduled Caste|
Scheduled Tribe candidates in the Management cadre, the Corpora-
timalaointendstotakesuchsupsinfnturetoretnutmms&lw-
duled Caste!Scheduled Tribe candidates in the services of the Cor-
poration.
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3.14 When asked whether the reserved posts were advertised
through Newspapers and the copies of the advertisements were also
sent to the concerned Employment Exchanges, the Committee have
been informed that in the case of Shore Personnel subject to non-
availsbility in the Regional Employment Exchange, posts are adver-
tised through Newspapers.

3.15 In case of Fleet Personnel when vacancies for any posts
are advertised, the number of posts reserved for Scheduled Caste|
Scheduled Tribe is specified. Either the exact number of posts re-
served for Scheduled Caste|Scheduled Tribe is specified in the ad-
vertisement or it is stated that the reservation of posts is “As per
Government of India instructions” or “Posts reserved exclusively for
Scheduled Caste|Scheduled Tribe candidates.”

3.18 It has been stated that the copies of advertisements issued
by the Corporation are also sent to the recognised all India Associa~
tions of Scheduled Castes and Scheduled Tribes.

3.17 The Committee have been informed that in Shipping Cor-
poration of India the vacancies reserved for Scheduled Oastes and
‘Scheduled Tribes are not announced over All India Radio.

3.18 The Committee have been informed that in case of Shore
Personnel the appointing authority do not indicate the precise rea-
sons for the rejection of the Scheduled Caste and Scheduled Tribe
candidates to the Employment Exchange.

3.19 In the case of Fleet Personnel, Shipping Corporation of India
do not specify their requirement to the Employment Exchanges as
the main source of recruitment is Government of India Training
Institutions or through open advertisement in leading newspapers
at National and regional levels or from.amongst crew members
already employed on Shipping Corporation of India’s ships.

320 The Committee pointed out that in Shipping Corporation of
India Ltd. the appointment|interview letters issued to the candi-
dates are not sent by registered post. The Committee wanted to
know as to how it is ensured that all candidates received these
letters in time and no such letter is lost in transit.

The representative of the Ministry stated that as soon as it came
to the motice of the Ministry of Transport, the Ministry issued the
instructions to the effect that the appointment|interview letters
issued to the candidates should be sent only by registered post. Té
has been stated that earlier the Shipping Corporation of India was
sending telegram to the candidates for appointment/|interview.
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. ‘Iln th.u :egard, the representative of the Ministry further stated
m Pernren.

LU

ipping Corporation of India has been sendin intimations
by telegram. Most pf the categories aregcovmd by
loca] recruitment that is sponsored by the employment
exchange. I was checking with the Shipping Corpora-
tion of India whether they have been receiving com-
plaints about non receipt of letters. There are no com-
plaints because most of the:candidates are coming from
the local employment exchange. As soon as it came to
our notice, we have told them that they should invariab-
ly go by the registered post and sufficient time should
be given.”

3.21 The Committee have been informed that the minimum

period of

notice given to the Scheduled Caste and Scheduled Tribe

candidates for appearing in an interview as well as for joining the
assignment is as under;—

Shore Personnel

)

(i)

o

Staff—Minimum 8 to 10 days period of notice s given to
the Scheduled Caste|Scheduled Tribe candidates appesr-
ing for an interview as well as for joining the assignment,
in the staff cadre of the Corporation.

Officers— The minimum period of notice given to Sche-
duled Caste|Scheduled Tribe candidates, appearing for
an interview as well as for joining the assignment on
selection, is the same as for the general candidates, that
is, about fortnight and three months, respectively. No
separate standards for Scheduled Caste|Scheduled Tribe
candidates are laid down. However, in practice a very
lenient and liberal view is adopted in case of Scheduled
Caste|Scheduled Tribe candidates with regard to join-
ing the service and ample extension of time is granted,
whenever required by the Scheduled Caste/Scheduled

Tribe candidates.

L)

Fleet Personnel

(il

) A minimum period of one month’s notice is given to all
candidates including Scheduled Caste|Scheduled Tribe
candidates, for appearing for the interview. For joining
an assignment, sufficient notice is given to both, general
as well as Scheduled Caste!Scheduled Tribe candidates
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No appointee from these categories has so far been re-
Jected for mot joining on a specified date. Those not
adhering to date of joining are issuedl revised instructions
to join on a subsequent date,

3.22 In reply to a question the Committee have been informed
that the Ministry of Transport (Department of Surface Transport)
vide their Letter No. SW|SYO (IT) -00/85 dated 7th Ogtober, 1985
have issued instructions to the Shipping Corporation of India Ltd.
that the period of notice given to the Scheduled Caste|Scheduled
Tribe candidates for appeering for interview as well as for joining
the assignment in the staff cadre of the Corporation should be in-

crea;sed from 8—10 days to a minimum period of three to four
weeks,

3.23 During evidence the Committee were informed that there
were no regular Sweepers in Shipping Corporation of India and
the cleaning work was done by a Contractor who engage the Swee-
pers directly. The Committee wanted to know the reasons why
Shipping Corporation of India was giving preference to the contract
system. In a subsequent mote furnished to the Committee it has
been stated that regular sweepers have mot been employed by
Shipping Corporation of India for doing the sweeping|Cleaning
work, At present the cleaning|sweeping work is done by 58 part-
time workers engaged by the Contractor. The Corporation has en-
gaged M|s Pop Cleaning of Bombay for the sweeping|Cleaning work
and the same contractor is continting for the last.8 years on tender
basis. The contractor does mot belong to Scheduled Caste|Scheduled
Tribe community and he has also expressed his inability to give
details regarding the no. of Scheduled Caste[Scheduled Tribe part-
time workers engaged by him as no such record is maintained by
him.

3.24 When asked to state the réasons for not employing regular
sweepers in the Shipping Corporation of India, the Committee
have been informed that the job requirement is for about 2 hrs, in
the morning and for about 2 hrs. in the evening. Accordingly, this
iob is carried out between 7-30 am,  and 9.30 am. in the morning
and between 6-30 p.m. and 8-30 p.m. in the evening on week days.
Hence, it cannot be considered as a job of perennial and permanent
nature. It has been stated that even if the Corporation employs
the workers on regular basis, it 'will mean that after attending the
work for about 2 hrs. in the momning and 2 hrs. in the evening on
parttime basis, there will be a forced idleness with a very high
cost component as they will have to be paid a regular salary, If
they are appointed on regular basis, they will also have to be paid
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-over-time for morning and evening hours of working as it will be
spread over beyond the normal working hours of the day. This
will also mean a very high prohibitive cost component. It has
also been stated that in.case the contract system is abolished all
58 workers will have to be regularised with additional provision

for leave reserve. This situation will lead to high cost component
as mentioned earlier.

e

3.25 Asked if any study had been made regarding the volume
of work and other flnancial implications the Chairman & Mananging
Director, Shipping Corporation of India stated that the Corpora-
tion has adopted the contract system after giving due consideration
to all important matters. He, however, assured the Committee to
review the matter once again.

3.26 The Committee note that in Shipping Corporation of India
the new entrants in thé Traineel Marine Engineers Grade in Fleet
Personnel have to sign a Bond/an Article of Agreement according
to which, if the Company so requires, after completion ?f their train-
ing and obtaining a Second Class Engineer Part ‘A’ certificate of
competency from the Ministry of Transport they shall have to serve
the Company for a minimum period of 8 years. In case of default
those Trainee Marine Engineers shall pay to the Company all train.
ing exponses and all other expenses including cost of victualling
incurred by the e.omp.ny or a sum of Rs. 50,000 whichever is more
and the deposit of Rs. 2500 paid by him at the time of signing the
Article of Agreement shall stand forfeited.

The Committee feel that in the case of Scheduled Caste/Scheduled
Tribe candidates the pmcdbedpednddlyuucomm
with Shipping Corporation of India would csusé hardship in certain
cases. As such, the Committee recommend that the period of service
in the Article of Agreement in case of Scheduled Casts/Scheduled
Tribe Engineers should be reduced to 5 years.
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3.27 The Committee also recommend that in case a Scheduled
Caste/Scheduled Tribe candidate leaves services before the comple-
tion of the prescribed period, then the maximum amount of deposit
to be paid to the Company on account of training and other expenses
should be reduced to 25,000 instead of Rs. 50,000 as fixed at present.

3.28 The Committee further recommend that the deposit money
to be paid by a Scheduled Caste/Scheduled Tribe Trainee Marine

Enginecr at the time of signing the Article of Agreement should be
Rs. 1,000 instead of 25,000.

3.29 The Committee have been informed that the Shipping Cor-
poration of India has been constantly trying its best to recruit the
maximum No. of Scheduled Caste/Scheduled Tribe candidates by
way of repeated advertisement in al] leading newspapers, at National
as well as Regional levels.. Copies of advertisements are seat to the
concerned Employment Exchanges. The copies of advertisements
issued by the Corporation are also sent to the recognised All India
Associations of Scheduled Castes and Scheduled Tribes. However,
the Commiittee are surprised to note that the vacanciés reserved for
Scheduled Castes and Scheduled Tribes are not annouvnced over All
India Radio which is flagrant violation of Government’s instructions.

The Committee recommend that the vacancies reserved for Sche-
duled Castes and Scheduled Tribes should be advertisdd through the
medium of All India Radio as per instructions contained in the Depart-
ment of Personnel and Administrative Reforms O.M. No. 36022/4/76.

Estt (SCT) ated the 7th August, 1976 and No. 380}1 /28|79-EST (SCT)
dated 11th February, 1984.

3.30 The Committee also recommend that copies of the advertise-
ment issued by the Corporation should be sent to the local Scheduled
Caste/Scheduled Tribe MPs and MLAs as well as to the Members of
the Committee on the Welfare of Scheduled Castes and Scheduled
Tribes so that they may also advise Scheduled Ceaste/Scheduled Tribe
candidates to seek employment in the Corporation.

2.31 The Committee note that in case of Shore Personnel the
appointing authority do not indicate the precise reasons for the rejec-
tion of the Scheduled Caste and Scheduled Tribe candidates to Em-



.

25

ployment Exchanges. The Committee recommend that the appoint-
ing authority in the Shipping Corporation of India should always give
precise reasons for the projection of Scheduled Caste/Scheduled
Tribe candidates to Employment Exchange so that the Employment
Exchange can sponsor right type of candidates from these communi-
ties for filling the reserved vacancies. The Committee hope that by
doing so more and more;Scheduled Caste/Scheduled Tribe candidates
will be available for filling up the reserved posts in various categories

in the Corporation. AR R

3.32 The Committee are unhappy to note that in Shipping Cor-
poration of India Ltd. the appointment/interview letter issued to the
candidates were not sent by registered post. The representative of
the Ministry of Transport (Department of Surface Transport) how-
ever, informed the Committee during evidence that as svon as it
came to the notice of the Ministry, instructions were issued to the
Corporation that in future all the appointment/interview letters
should be sent only by registered post. The Committee hope that
infuture the Shipping Corporation of India will strictly sdhere to the
instructions issued by the Ministry and all appointment/interview
letters would be sent to the Scheduled Caste/Scheduled Tribe candi-
dates only by registered post.

3.33 The Committee note that while recruiting staff of Shore
Personnel a minimum 8—10 day period of notice is given to Sche-
duled Caste/Scheduled Tribe candidates appearing for an interview
as well as for joining the assignment in the Corporation. The Com-
mittee have been informed during evidence that the Ministry of
Transport (Department of Surface Transport) vide their letter
No. SW/SYO(II)-90[85 dt. Tth October, 1985 have issued instructions
to the Shipping Corporation of India Ltd. that the period of notice
given to the Scheduled Caste/Scheduled Tribe candidates for appear-
ing for interview as well as for joining the assignment in the stafl
cadre of the Corporation should be increased from .&——10 days to
a minimum period of three to four weeks. The Committee hope that
in future the Corporation would follow these instructions in letter
and spirit.

3.34 The Committee note that the Corporation has not employed
regular sweepers for doing the sweeping /cleaning work and at pre-
sent this work is done by the 58 part-time workers engaged bv a
Contractor. The Committee further note that every year the C'ol'—
poration employs a Contractor by inviting tenders. The Corpor:l;on
hag engaged M/s. Pop Cleaning of Bombay for the sweeping|cleaning
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work and the same contractor is continuing fox the last 3 years on
tender basis. The Committee havel heen informed that the present
contractor is unable to give details regarding the number of Sche-
duled Caste/Scheduled Tribe part-time workers employed by him
a8 he does not maintain any such record. The Committee are not
satisfied with the reply which sounds evasive. As sweepers gene-
rally belong to Scheduled Caste community, the Committee are of
the view that the contractor whose tender is accepted by the Cor-
poration must employ at least 50 per cent part-time workers from

the Scheduled Caste community. This should be a condition of the
contractor,

3.35 The Committee further desirel that efforts should be made by
Shipping Corporation of India ta employ, as far as possible, a con-
tractor belonging to Scheduled Caste or Scheduled Tribe community
s0 that Scheduled Caste/Scheduled Tribe workers und:r him might
feel more secure and confident and are better looked after.

3.36 During evidence the Committee were informed that the Cor-
poration has adopted the contract system after giving due considera-
tion to all important matters e.g. volume of work and financial im-
plications etc. The Committee cannot reconcile te the advantage
inherent in the contract system and are in favour of its abolition
altogether. The Committee, therefore, desire that the matter should

be reviewed once again and the Committele apprised of the decision
as early as possible. '

B. Conoessions|Relaxations

3.37 The following ;:oncessionslrelaxations are given to the Sche-

duled Castes and Scheduled Tribes in direct recruitment in the
Shipping Corporation of India:—

SHORE PERSONNEL
(i) Relaxation in age by & years,
(1) Relaxed standard in written test and Interview,

(iii) Return second class train fare to the Sc'hed\fled Caste/
Scheduled Tribe candidates called for written test/‘
interview.

FLEET PERSONNEL

(i) Relaxation of 5 years in maximum age Limit is allowed
to Scheduled Caste/Scheduled Tribe candidates.
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-+ () Relaxed standards of qualifying marks are allowed in
favour of Scheduled Caste|Scheduled Tribe candidates
subject to their fulfilling minimum standards e.g. in
Direct Recruitment made for certain categories like
Assistant Pumpmen, Wiremen, Electrical Officers, Immi-
gration Clerks, for general candidates the prescribed
minimum qualifying marks in the written as well as oral
are 50 per cent and the correaponding minimum qualifying
marks for Scheduled Caste|Scheduled Tribe candidates
are 33 per cent.

(lii) Scheduled Caste|Scheduled Tribe candidates called for
written test|interview from outstations are given 2nd
class Railway return fare. ’

As regards the concessions|relaxations given to Scheduled Caste/
Scheduled Tribe employees at the time of promotion both in Shore
Personnel as well in flat Personnel the Committee have been inform-
ed that Scheduled Caste|Scheduled Tribe candidates are assessed
by relaxed standards while considering them for promotion. It
necessary, the zone of consideration is extended in case of these
candidates,

3.38 The Committee have been informed in a note that the Minis-
try of Finance, Bureau of Public Enterprises vide their O.M. No.
6/16/81-BPE|GM-I (SCT Cell) dated 16th February, 1982 issued the
revised directives regarding reservation for Scheduled Castes and
Scheduled Tribes in appointments in Public Enterprises. As per the
revised directives the following concessions|relaxations are avail-
able to the Scheduled Castes and Scheduled Tribes:—

(i) Age limit:—The maximum age limit prescribed for ap-
pointment to a service or post shall be increased by 5 years
in the case of candidates belonging to Scheduled Castes
and Scheduled Tribes.

(ii) Relaxation of standards: In the case of Direct Recruitment,
whether by examination or otherwise, if sufficlent num-
ber of Scheduled Caste/Scheduled Tribe candidates are not
available on the basis of general standard to fill all the
vacancies reserved for them, candidates belonging to those
communities would be selected to fill up the remaining
vacancies reserved for them provided they are not found
unfit for such post or posts. In other words, to the extent
the number of vacancies reserved for Scheduled Castes and
Scheduled Tribes cannot be filled on the basis of the gene-
ra] standard, candidates belonging to these communities
will be taken by relaxed standards to make up the defi-

714 LS-3.
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ciency in the reserved quota, subject fo the ftness of these
candidates for appointment to the post|posts in question.

In promotion|confirmation examination prescribed to determine
the suitability of candidates for promgtionsjconfirmation,
Scheduled Caste|Scheduled Tribe candidates who have not
acquired the general gualifying standard are also to be
considered for promotion|cenfirmation pravided they are
not found unfit for such promotion|confirmation. The

qualifying standards in such examinations are to be relax-
ed, in favour of Scheduled Caste|Scheduled Tribe candi-
dates in keeping with the above criterion.

(iii) Further relaxation of standards for non-technical and
quasi-technical Group ‘C’ and ‘D’ posts.

Where requisite number of Scheduled Caste|Scheduled Tribe
candidates are not available even after relaxing the stan-
dards as admissible in their cases, to fill the vacancies re-
served for them in non-technical and quasi-technical posts
in Group ‘C’ and ‘D’ filled by Direct Recruitment otherwise
than by written examination, the selecting Autharity
would select for appointment the best among the Sche-
duled Caste|Scheduled Tribe cgndidates who fulfil the mi-
nimum educational qualification laid down in the notice
for recruitment of advertisement, for the post, to the ex-
tent of the vacancies reserved for these communities.

(iv) Grant of Travelling Allowance to Scheduled Caste|Sche-
duled Tribe candidates called for interview, test, etc:—

Scheduled Caste|Scheduled Tribe candidates called for inter-
view for appointment to Group ‘A’ and ‘B’ posts should be
given a single second class railway fare from the normal
place of residence to the place of interview and back.

When Scheduled Caste/Tribe candidates are called for interview
for appointment to other posts, the Recruiting Authority
would allow such candidates the lowest class rail fare.
chargeable by the passenger train, by the shortest route
from the Railway Station nearest to their normal place of
residence, or from which they actually perform the jour-
ney whichever is nearer to the place of interview, and
back to the same station, provided the distance travelled
by rail each way exceeds fifty miles. No extra charges,
if any, incurred for reserving seat{sleeping berth in the



29

train will, however, be reimbursed ® . Wor road
journeys between stations not connected by sail, they
would be allowed actual bus fare or road mileage at the
lowest rate for the employet of the enterprise as  ad-
missible under its own rules, Whichever is. legg, provided
the distance covered by road is mote than 20 miles each
way. ’

%emdmhﬁuﬂhhmmm -

cable also to.such Scheduled Osste/Séhéduléd Tribe ;’ﬁ-
dates as are called for a written test on the basis of which
appointments to such Group ‘C’ and ‘D’ advertised ppsts
are made. The Travelling Allowance to the candidates
called for a written test will, however, be admissible sub-
ject to the condition that the written test and any inter-
view that may also be necessary would be held at one and
the same station and on the same or adjacent days, so that
the candidates would get travelling allowance for only one
journey to and from the place of selection. The provisions
in this and the preceding paragraph alsp apply to Sche-
duled Caste/Scheduled Tribe candidates.

The concessions of Travelling Allowance are not admissible
in the case of those, who are already working in  Public
Enterprises or in Central/State Government service.

(v) Protection to Scheduled Castes/Scheduled Tribes in the
context of surrender of surplus staff or refrenchment.

Surplus staff in a cadre as a result of staff assessment studies
etc. is normally surrendered in the reverse order of senlo-
rity in the cadre affected. However, while declaring wur-
plus in a particular grade in a cadre, Scheduled Cuaste|
Scheduled Tribe candidates in that grade would not be
included so long as the total number of Scheduled Caste!
Scheduled Tribe employees in that grade has not resched
the prescribed percentages of reservations for Scheduled
Caste/Scheduled Tribe respectively in the concerned grade
in the cadre. Similar preference would be accorded to
Scheduled Caste/Scheduled Tribe in the context of re-
trenchment of staff; Scheduled Caste/Scheduled Tribe em-
ployees will not be included in the list of employees to be
retrenched from a grade so long as the total number of
Scheduled Caste/Scheduled Tribe employees n that grade
has not reached prescribed percentage of reservation for
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I Sch:du]ad Caste/Scheduled Tribe respectively in that
o Jgrade, 2 TP

" " Where public enterprises have a classification of their em-
'ployees into ‘permanent’ and ‘temporary’ the protection in
regard to surrender of surplus staff or retrenchment would
be confined to Scheduled Castes/Scheduled Tribes only
among the temporary employees and moreover a tempo-

.- rary Scheduled Caste/Scheduled Tribe employee would
-not be given preferential protection over permanent un-
reserved community candidates.

339 The Committee note that in Shipping Corporation of India
Scheduled Caste|Scheduled Tribe candidates are given certain con-
cessions|relaxations both in case of direct recruitment and promo-
tions. These concessions/relaxations include relaxation in age,
assessing Scheduled Caste|Scheduled Tribe candidates with relaxed
standards and giving them a second class railway return fare when-
ever they come for written test|interview. It has been stated that
if necessary, at the time of promotien, the zone of consideration is
extended in case of Scheduled Caste[Scheduled Tribe candidates.

The Committee recommend that the zone of consideration should
be 5 times the number of vacancies to be filled by promotion so that
a large number of Scheduled Caste|Scheduled Tribe candidates arc
'.avnila.ble for filling the reserved quota. The Committee fee] that it
is highly improper to leave the question of extending the zone of
consideration to the discretion of the appointing authority to be
exercised on case to case basis.

3.40 The Committee also recommend that the relaxation in marks
to be given to Scheduled Caste/Scheduled Tribe candidates in written
test and interview either in direct recruitment or in promotion in the
two wings of Shipping Corporation of India, namely, shore personnel
and fleet personnel should be clearly laid down in the recruitment|
promotion rules This is necessary to obviate any possible discrimi-
nation in direct recruitment between departmental and outside candi-
dates belonging to reserved communities.

C. Special Recruitment

3.41 The Committee have been informed that so far no  special
recruitment exclusively for Scheduled Castes and Scheduled Tribes
has been made in Shore Personnel in the Shipping Corporation of
India Ltd. .
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3.42 The following statement furnished to the Committee $ndi-
cates the position of special recruitment made for Scheduled Casles

and Scheduled Tribes in Fleet Personnel of the Corporation during
1983 and 1984:—

1t Trainee Marine Engineers . . . . . 1983 106 40
2 Trainee Marine Engineers . . . . 198¢ 189

It has been stated that on successful completion of one year shore
training at Bombay and Calcutta, these Trainee Marine Engineers
will be directly posted on various vessels as 5th Engineer Officers
(Groups ‘A’/Class I) and they will ultimately rise to the position of
Chief Officer on board, after about 7|8 years. The residential train-
ing facility is provided to these Scheduled Caste/Sclieduled Tribe
trainees af the cost of the Corporation and over and above they are
paid Rs. 700 per month as stipend. 40 Trainees of 1982-83 batch and
38 of 1983-84 batch on completion of training have been absorbed as
5th Engineer Officer on ships of the Corporation. It has been stated
that with the help of these concrete steps the Corporation is en-
deavouring their best to wipe off the backlog of Scheduled Caste/
Scheduled Tribe representation in Group ‘A’ posts.

3.44 During evidence, the Committee drew the attention of the
representative of the Ministry of Transport (Deptt. of Surface Trans-
‘port) to the statement showing the position of special recruitment
made exclusively for Scheduled Castes and Scheduled Tribes during
1083 and 1984 for the post of Trainee Marine Engineers. The Com-
mittee pointed out that the statement indicates that in 1983 out of
108 Scheduled Caste/Scheduled Tribe candidates who had applied for
the post, 40 Scheduled Caste/Scheduled Tribe candidates were re-
cruited whereas in 1964 out of 189 Scheduled Caste/Scheduled Tribe
candidates only 38 Scheduled Caste/Scheduled Tribe candidates were
Tecruited. The Committee desired to know how many posts were
advertised for making special recruitment for Scheduled Caste/Sche-
duled Tribe candidates in the category of Trainee Marine Enginecrs



32

during 1088 and 1984 and whether all the posts were filled by Sche-
dﬂid Caste/Scheduled Tribe candidates, To thfs, the representativeé
; ' Caste7Scheduled Tribe categories.”

“In 1983, 50 vacancies were advertised and 106 candidates were
interviewed. Offers were sent to all of them. Only 40 of
them joined. In 1984, again 50 vacancies were advertised,
189 candidates interviewed and offers were sent to all of
them. Even then sufficient candidates did not join. So
we obtained further list from DG, Shipping. 32 names of
Scheduled Caste and Scheduled Tribe candidates were ob-
tained and offers were sent to them also. Out of 221 can-
didates, only 43 joined and all of them belong to Scheduled
Caste|Scheduled Tribe categories.”

3.46 In reply to a question whether the SCI has taken any spe-
cial measures to recruit the Scheduled Tribe candidates exclusively
‘for filling up the vacancies reserved for them, the representative of
‘the Ministry stated that they have not taken any special steps for
récruitmg the Scheduled Tribe candidates separately. The special
‘recruitments were made both for Scheduled Castes and Scheduled
"Tribes but there was no separate recruitments for Scheduled Tribe
“as a separate group.

3.48 Referring to the statement giving categories of posts for
:which recruitment was made on All India basis, the Committee en-
‘quited why the total number of posts had not been indieated even
-though the recruitment was exclusively meant for Scheduled Caste|
‘Seteduled Tribe candidates. The representative of Shipping Cor-
poration of India stated as under:—

. “At the time of advertising our intention was to get as many

people as we could get. It is true that the number of

\ posts was not indicated. Now we feel that it would have
* baen better if some estimated number is given.”

3.47 The Managing Director of Shipping Corporation of Indla
" assyred the Committee that the total number of vacancies would be
"indtcatéd in the advertisement in future.

3.48 The Committee note that the total numbet of Vacanties to

be filled had not been indicated in the advertisement issusd by the

+ Sisipphig Corperation of India at the time of making spécisl recrwit-
meat exclusively for Sclieduled Castes snd Schedulod Tiibes. While

: taking note of the statément made in this connection by the repre-
sentative of the Shipping Corporation, the Committee hope that as



PO dssurbtice givén by the Managing Difector of Shipping Corpera-
ﬂ&noflhdh duriing,,oviﬂene'e, in future, theen'ctnumb*olputlto
be ﬂlled in by; Scheduled Caste and Scheduled Tribe candidates
would be clearly mentioned in these advertisements so that more
and more Scheduled Caste/Scheduleq Tribe candidates may respond
to such special recruitment drive. This will also enable the Cor-
polf.tiof: to wipe out the backlog of Scheduled Caste/Scheduled Tribe
candidates,

WNopmiumomhvebeenfurﬂﬁdtothoOommittun
te why special recruitment could not be made in the case of Shore
Personnel. The Committee rcommend that SCI should explore the
possibility of making spécial rocruitment fer Shore Personnel in
order to wipe out the shortfalls particularly in Group A posts.

D. Promotion

- 3.50 The procedure followed by the Shipping Corporation of India
for promotion of staff in various categories of posts both in case of
general as well ag Scheduled Caste/Scheduled Tribe employees of
the Corporation is as follows: — [

Shore Personnel

(i) As far as promotion within the staff in group ‘C’' and ‘D’
and partly in group ‘B’ (Junior Officers only) is concerned
the quantum of promotions has been fixed by way of agree-
ment entered into with the SCI Staff Union.

(ii) The promotions based on senlority are given strictly on
the basis of seniority, subject to the confidential report of
the employees and wherever the roster points are reserved
for SC/ST employees, these promotions are given to
Scheduled Caste/Scheduled Tribe communities only as per
the seniority of SC/ST employees and in most of the. cases
the SC/ST employees have superseded general employess
in spite of the inter-se seniority,

(iii) In case of promotions which are based on seniority-cum-
merit that is of Section Heads in Group ‘C’ and Junior

Officers in group ‘B’, the SCI Management, as a matter of

policy, constitutes Departmental Promotion Committee to

interview the eligible candidates and accordingly, promo-

tions are announced in order of merit which is drawn after

taking into account the marks allotted for service seniority

e in the grade, educational qualifications, interview and con-
5 fidential reports of the concerned employees. The interview
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carries 100 marks. In case of promotions, effected on these
basis, the points reserved for SC/ST employees, as per 40
Point Roster maintained by the Corporation, are given to
the SC/ST employees, even though they may be Junior in
the merit list drawn as above,

Fleet Personnel

Promotion to higher rank from one level to another in the fleet
personnel ig on the basig of seniority subject to being duly
qualified and sufficiently experienced for services in higher
rank. For promotion to Officers belonging to SC/ST com-
munities, special care is taken to see that qualified persons
coming within the zone of consideration are promoted to
higher rank. |

However, promotion to the rank of masters and Chief Engineer
Officers is decided on merits taking into account confiden-
tial records, performance, dedications, integrity and
ability to shoulder complete responsibilities of the respect-
ing Navigating/Engineering Department on board of vessel.

. 351 It has been stated that the zone of consideration for promo-
tion differs from post to post and the main criteria are: —

(i) Possession of prescribed qualifications,

(ii) Seniority,
(iii) Experience, and: i
(iv) Confidential Reports.

352 The following statement showing the number of persons
promoted during 1982, 1983 and 19884 in Shore Personnel in varlous
groups of posts and number and percentage of Scheduled Castes and

Scheduled Tribes among them has been furnished in to the Com-
mittee: —
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8.64 The Committee pointed out that the statement showing the -
number of persons promoted during the years 1983, 1083 and 1984
indicated that in Shore Personnel in 1982 in Group ‘A’ only 11.54% -
Scheduled Castes were promoted but no Scheduled Tribe was given
any promotion. There was a shortfall of 3.46% of Scheduled Castes :
and 7.5% of Scheduled Tribes in this group. In group ‘C’ also only
8% Scheduled Castes and 4% Scheduled Tribes were given promotion
during the year and there was a shortfall of 7% Scheduled Castes and
3.5% Scheduled Tribes in promotion in this group. The Committee
observed that the position regarding the promctions made in 1964 is
also not satisfactory and there was a shortfall of 5% Scheduled Tribes
in Group ‘B’. In Group ‘C’ only 13.59% Scheduled Castes and 1.84%
Scheduled Tribes were promoted and the shortfall of Scheduled
Castes and Scheduled Tribes was 1.91% and 5.56% respectively. The
data gives an impression that the Shipping Corporation of India has
not made sincere efforts to implement the reservation orders in pro-.
motion. The Committee enquired why sufficient number’ of Schedul-
ed Castes and Scheduled Tribes could not be promoted even in group
‘C’ and ‘D’ posts. In this regard, the Chairman and Managing Direc-
tor of the Shipping Corporation of India stated as follows:—

“The basic anomaly here is that for local recuritment in
categories ‘C’ and ‘D', the reservation quota is 6% each.
When it comes to promotion the quota increases to 159,
and 74% respectively. Therefore, the base from which
the promotion is made is narrower and that creates diffi-
culty. Secondly sufficient number of people are not
available who could be promoted, if the full quota of
15% is to be filled. In future probably this will be part-
ly relieved because we understand that instructions are
being issued to increase the quota locally for Scheduled
Caste from 6% to 9%. To that extent a large number of
candidates would be available.”

3.55 In reply to a question, the Chairman and Managing Direc-
tor, Shipping Corporation of India stated that the ghortfall in pro-
motion will continue till sufficient number of Scheduled Caste/
Scheduled Tribe candidates are available for promotion. The wit-
ness stated that the Shipping Corporation of India has adopted a
liberal approach regarding the promotion of available candidates
and by and large who-so-ever fulfilled the minimum eligibility cri-
teria was promoted.

3.56 The Committee pointed out that the statement relating to
the posts filled by promotion indicates that there are shortfalls in



40

Group ‘C’ posts. The Commitiee desired to hawe details of the 50
group ‘C’ posts filled by promotion in 1982 in respect of Shorg Per-
sonpnel. The Cp;n;_mttge wanted to know the reasons for shortfails
in Group ‘C’ posts. In this context, the Chairman & Managing
Director, SCI stated as under:—

“The break-up of these 50 posts is as follows:—

356 from Assistants to Section head, 6 from Daftries to Assis-
tants and 9 from Peon to Daftries.

3.57 Qut of the 50 posts, 6 posts were filled up by Scheduled
Castes and Scheduled Tribes. The fact is that more Scheduled
Castes and Scheduled Tribes could not be recruited. The reason
is that sufficient number of these people were not available since
the intake quota was restricted to 6 per cent and the promotion
quota to 15 per cent. /

3.58 The representative of the SCI gave the following break-up
of the 103 Group ‘C’ posts filled by promotion:—

1. Assistants to Section Head — 1
2. Daftries to Assistants — 20
3. Peon to Daftries — 12

TOTAL: 103

3.59 The witness added that out of this, only 14 Scheduled
Castes and 2 Scheduled Tribes were promoted.

3.60 Referring to the promotions made in 1984 in Shore Person-
nel when the Committee enquired why only 14 Scheduled Castes
and 2 Scheduled Tribes were promoted out of 103 posts filled by
promotion in Group ‘C’, the representative of the SCI stated that
the main reason for shortfall was the same that the basic intake at
the time of recruitment was only 69 while the reservation in pro-
motion was 15%.

3.61 The Chairman and Managing Director, SCI explained that in
view of the anomaly that at one end the intake was 6% and 1t the
other end the promotion quota was 15%. there was very little that
the Corporation could do. In this connection, the witness stated as
under:—

“We are very keen to follow this. Even though, according
to rules the promotion is not automatic, in practice it 1=
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more or less automatic because if a person who has put in
required service is available, he is promoted.”

3.62 When asked what wgs the difficulty in finding suitable
Scheduled Caste/Scheduled Tribe candidates for promotion, the
representative of the Ministry of Transport (Deptt. of Surface
Transport) stated as under:—

“Reservation at the intake level, i.e. at the initial recruitment
level is only 6 PeT cent. At the level of promotion the
percentage is fixed at 15 per cent, My submission is that
at the intake level also the percentage should be increased
to 15 per cent for which Government order is necessary
And this has to be a general order for all public sector
undertakings. If this is done, over a period of time ano-
maly will disappear.”

3.63 The Committee have been informed in a note that in Shore
Personnel of the Corporation only two Scheduled Caste/Scheduled
Tribe Officers were not given promotion during 1982, 1083 and 1984
as there were some adverse remarks in their Annual Confidential
Reports. However, in Fleet Personnel no Scheduled Caste/Sche-
duled Tribe employee has been refused promotion on account of
adverse remarks In his Annual Confidential Report during these
three years.

3.64 In this context, the Chairman & Managing Director, SCI in-
formed the Committee that minor remarks in the ACR did not
come in the way of promotion. But the remarks like “unfit for
promotion” in the Confidential Report of an employee creates prob-
lem for this promotion. But still sympathetic consideration is given
to such cases and even persons having such adversc entries in  the
ACR are given promotion on compassionate grounds.

3.65 The Committece! note that the statement showing the total
number of persons promoted during the years 1982, 1983 and 1984
indicates that in Shore Personnel in 1982 in Group ‘A’ only 1154
Scheduled Castes were' promoted but no Scheduled Tribe was given
any promotion. There was a shortfall of 3.46%: of Scheduled
Castes and 7.5 per cent of Scheduled Tribes in this group. In Group
C also only 8 per cent Scheduled Castes and 4'per cent of Scheduled
Tribes were given promotion during the ycar and there was a sh?rt-
fall of 7 per cent Scheduled Castes and 3.5 per cent Scheduled Tnlntc
in promotion in this group. The Committee observe that the posi-
tion regarding the promotions made in 1984 is also not satisfactory
and there is a shortfall 5 per cent Scheduled Tribes in Group B
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In Group C only 1359 per cent Scheduled Castes and 1.94 per cent
Scheduled Tribes were promoted and the shortfall of Scheduled
Castes and Scheduled Tribes was 1.91 per cent and 5.56 per cent res-
pectively. The data gives an impression that the Shipping Corpora-
tion of India has not made sincerel efforts to implement the reser-
vation orders in promotion. When the Committee enquired why
sufficient number of Scheduled Castes and Scheduled Tribes could
not be promoted even in Group C and D peosts the Chairman and
Managing Director of the Shipping Corporation of India stated:
“The basic anomaly here is that for local recruitment in categories
C and D, the reservation quota is 6 per cent each. When it comes to
promotion, the quota increases to 15 per cent and 74 respectively.
Therefore, the base from which the promotion is made is narrower
and that creates difficulty. Secondly, suficient number of people
are not available who could be promoted, if the full quota of 15 per
cent is to be filled. In future probably this will be partly relieved
because instructions are being issued to increase the quota locally
for Scheduled Caste from 6 per cent to 9 per cent. To that extent a
large number of candidates would be available.”

The representative of the Ministry of Transport (Department of
Surface Transport) has also stated during evidence that the reser-
vation at the intake level i.e. at the initial recruitment level is only
6 per cent while the promotional quota for SC is 15 per cent and for
ST it is 74 per cent and as such he also stressed the need that at the
intake level also the percentage should be increased so that sufficient
number of Scheduled Castd/Scheduled Tribe candidates are
available at the time of promotion.

The Committe do appreciate the difficulties pointed out by the
Chairman and Managing Director of Sh'pping Corporation of India
as well as by the representative of the Ministry in this regard.
The Committee would like to point out that for direct recruitment
on All Indin bases by means of open competitive test, ‘the reserva-
tions for Scheduled Castes and Scheduled Tribes are 15 per cent
and 71 per cent. When direct recruitment is made on All India basis
otherwise than by open competition, the reservations applicable are
16-2/3 per cent for Scheduled Castes and 73 per cent for Scheduled
Tribe. For direct recruitment to groups C & D posts, which normally
attract candidates from a locality or a region, the prescribed reser-
vations for Scheduled Caste and Scheduled Tribe are based on the
population of these communities in that State. On this basis, the
prescribed percentages for Scheduled Caste ond Scheduled Tribe
for the State of Maharashtra are 6 per cent and 6 per cent respes-
tively.
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The Committee would like to point out that though Shipping
Cerporation of India is having its headquarters in Bombay in the
State of Maharashtra, yet its operational areas are scattered in
other States also. There is, therefore, no reason for presuming
that for groups C & D posts Scheduled Caste/Scheduled Tribe can-
didates from other States cannot be recruited. As such, the Com-
mittee recommend that Ministry of Transport (Department of Sur-
face Transport) may obtain necessary clarification from the Depart-
ment of Personnel and implement the reservation for Groups C &
D posts on All India basis i.e. 16.2/3 per cent far Scheduled Caste
and 7} per cent for Scheduled Tribe. The Committee have reasons
to believe that in Group ‘C’ there must be a large number of tech-
nical posts for which Scheduled Caste[Scheduled Tribe candidates
can be drawn from all the parts of India. It is perhaps wrong to
presume that such posts are necessarily to be filled from local candi-
dates living in the State of Maharashtra only where qualified Sche-
duled Caste/Scheduled Tribe candidates might not be available.
The Committee also feel that the prescribed reservations of ¢ per-
cent each for Scheduled Caste and Scheduled Tribe in direct recruit-
ment for groups C & D in Maharashtra are the minimum and there
is mo bar to exceed these percentages in order to safeguard the inte-
rests of Scheduled Caste/Scheduled Tribe employees at the time of
promotion.

E. Recruitment Board/Departmental Promotion Committee

3.66 The Committee have been informed in a note that in Ship-
ping Corporation of India the composition of Selection Boards/
Departmental Promotion Committee is as follows: —

Shore Personnel

(i) It consists of 5|6 officers,

(ii) The senior most officer in such a group is the Chairman
of the Committee.

. (iii) The Officer from the Personnel Department is associated
with the Committee in the capacity of the member

4 secretary.

' (iv) One officer of suitable rank, belonginy to ‘Schedu]ed
Caste/Scheduled Tribe Community is associated with
such Committee, as its member.

(v) One -officer of suitable rank belonging to the ‘minority

. communities is associated with such committee, as its
member.

714 LS—3.
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Fleet Personnel

(i) Composition of Selection Board depends upon the nature
of posts for which selection is to be made. A minimum of

4 officers comprises the Selection Board.

(il)) However it is encured that one person belonging to Sche-
duled Caste/Scheduled Tribe is always included in the
Selection Board .

3.67. The representative of the Ministry informed the Committee
during evidence that whenever candidates from the Scheduled
Caste|Scheduled Tribe community are interviewed in the Corpo-
ration, one Scheduled Caste|Scheduled Tribe officer is always in-
cluded in the inverview board. In case the Scheduled Caste|Sched-
uled Tribe officer of the higher rank is not available in the Ministry
or in the SCI Ltd. then such officer is taken from some other
organisation.

3.68 In reply to a question whether the Scheduled Caste and
Scheduled Tribe candidates are interviewed on a separate date, the
Committee have been informed that in Shipping Corporation of
India the Scheduled Caste|Scheduled Tribe candidates are inter-
viewed either alongwith general candidates or in a separate batch.

3.69 During evidence also the representative of the Ministry
stated as follows:

“The interviews are conducted in a separate batch on the
same day because the number is very small. After the
general group is over, we do the interview for Scheduled
Caste and Scheduled Tribe candidates with the separate
standard set for them.”

3.70. The Committee have been informed that in Shipping Cor-
poration of India the Scheduled Caste/Schednled Tribe candidates
are interviewed either alongwith general candidates or in a sepa-
rate batch. When the Committee enquired during the evidence whe-
ther the Corporation was aware of the Government instructions
that these candidates are to be interviewed in a separate batch so
that they are judged by relaxed standards and such candidates are
not judged in comparison with the general candidates, the repre-
sentative of the Ministry stated, ‘‘the interviews are conducted in a
separate batch on the sanie day because the number is very small.
After the general group is over, we do the interview for Scheduled
Caste and Scheduled Tribe candidates with the separate stamdard
set for them.” The Committee recommend that as per the Gevern-
ment directives, the interview of Scheduled Caste and Schedmied
Tribe candidates should be held on a day or sitting of the Selepfion
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Committce other than the day or sitting on which general candi-
dates are to be interviewed so that the Scheduyleg Caste/Scheduled
Tribe candidates are not judged in comparison with the general
candidates and the interviewing authority/Board is/are promi-
nently aware of the need for judging the Scheduled Caste/Sche-
duled Tribe candidates by relaxed standards.

F. Rosters

3.71 The Committee have been informed in a note that the ros-
ters are maintained by SCI on the lines of ‘Model Rosters’ as re-
quired under Appendix V & VI of BROCHURE on Reservation for
SC|ST in Posts|Services under the Public Enterprises (revised
edition—October 1982).

3.72 The particulars of various rosters maintained by the Cor-
poration in respect of various posts filled by Direct Recruitment as
well as by Promotions are as follows: —

(i) Direct Recruitment made on All India Bagis—In case of
Direct Recruitment on All India Basis, for Group ‘A’ and
‘B’ (Class I and II) 40 Point Rosters are maintained by
the Corporation.

(ii) Dhrect Recruitment on Regional Basis—In case of Group
‘C’ and ‘D’ (Class III & IV) recruitment on Regional basis,
100 Point Rosters are maintained by the Corporation.

(iii) Promotions—

(i) 40 Point Rosters are maintained for all categories of all
four groups, ie. ‘A’, ‘B, ‘C’ & ‘D' (Class I, II, III and
).

(ii) Reservations in promotions for Group ‘A’/Class I is
restricted upto lowest rung in Group ‘A’/Class L As
such 40 Point Rosters for promotion are maintained
only upto the level of Assistant Manager which is the
lowest rung in Group ‘A’/Class I

(ili) 40 Point Rosters are maintained for promotions from
Group ‘C’ to Group ‘B’ (Class III & II).

(iv) 40 Point Rosters are maintained for promotion within
Group ‘C’ (Class IIT) and Group ‘D’ (Class m.

373 The Chairman & Managing Director, Shipping Corporation
of India Ltd. informed the Committee that for Shore Personnel the
rosters for recruitment are being maintained from 1967 and for
promotion from the year 1972 In case of Fleet Personnel the SCI
hag started maintaining the rosters from the year 1982 only.
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~ '8.74 The Committee have been informed in a note that in 1982,
the Director (Finance) and the then ljaison Officer of SC/ST for
the Shipping Corporation of India Ltd., in the Ministry of Shipping
& Transport had desired that a team of officers of the Shipping
Corporation of India Ltd. should visit his office at New Delhi to
discuss the various aspects of reservation for Scheduled Castes/
Scheduled Tribes in respect of Recruitment, Promotion, with spe-
cial reference to maintenance of Rosters. Accordingly, the feam
of the officers of the Corporation visited him qn 3rd September,
1982 and discussed the matter with him, at length. During the
course of discussions, the Liaison Officer has given his valuable
guidelines and instructions on the subject, including the Mainten-
ance of Rosters. Hence, the Corporation has been been maintaining
Rosters with effect from 1-1-1982 on the basis of the guidelines,
given by the Liaison Officer in the Ministry,

3.75 When the Committee enquired whether prior to the year
1982 only partial rosters were being maintained in the Corporation,

he Chairman & Managing Director, SCI replied in the affirma-
tive. )

3.76 Regarding the inspection of rosters, it has been stated that
these are scrutinised/inspected by the Liaison Officer of the Ship-
ping Corporation once in six months.

3.77. The representative of the Ministry of Transport (Deptt. of
Surface Transport) stated during evidence that the Liaison Officer
in the Corporation inspected the rosters very frequently. The Liai-
son Officer of the Ministry inspected the rosters in 1982. There was
no inspection in 1983. In September, 1984 again the rosters were
inspected and this year the inspection is due.

3.78 Asked what shortcomings/discrepancies were found by the
Liaison Officer in the maintenance of rosters, the representative of

the Ministry of Transport (Deptt. of Surface Transport) stated as
follows: — :

“The Ministry’s Liaison Officer has inspected in 1981 and 1982.
It was found that some rosters were being maintained.
That is to say about 5 rosters are being maintained
So instructions were given that rosters should be main-
tained ag much as possible, category-wise. Only if the
number ¢f vacancies in strength is lower than about 20°
or 23, you should combine these categories. Now they
are maintaining about 50 rosters. He found that a com-
bined roster was maintained for Calcutta office and Bom--
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bay office. It was instructed that separate rosters should
be maintained for Calcutta and for Bombay. Then he
found that rosters were not being meintained strictly in
accordance with the proforma prescribed by the Govern-
ment. So instructiong were issued to maintain it strictly
in accordance with the instructions. Then it was found
that for calculation of vacancies, they were not taking
into account the strength from 1962. At that time, instruc-
tions were issued by the Liaison Officer that SCI must
maintain rosters, taking into account all the vacancies
which arose from 1962. These were the main defects
that were pointed out in the subsequent examination.”

3.79 In reply to the question whether any trairing was given to
the persons who were looking after the reservation work in SCI,
a representative of the Corporation stated in evidence as under:—

“The officer who is looking after the Scheduled Caste/Sche-
duled Tribe reservation work has attended 2-3 seminars
of 2-8 days each. I have also attended two such seminars
—one at Bangalore and another at Delhi. One was held
in 1982 and another was held in 1983-84. In that, they
gave some instructions on how these rosters are being
maintained. They do some exercise also which I have
undergone.”

3.80. The Chairman & Managing Director, Shipping Corporation
of India also informed the Committee that a Seminar was organised
by the Bureau of Public Enterprises. Persons from various organi-
satiort attended that Seminar. The Liaison Officer of the Shipping
Corpration of India who is responsible for maintaining the rosters
also rttended that Seminar.

3.81. The Committee not that the Shipping Corpotation ofvlndin
Ltd. was formed on 2nd October 1961, The Corporation started follow-
ing the reservation orders from 1982. The Chairman and Mansaging
Direetor, Shipping Corporation of India informed the Commitiee
during evidence that for Shore Persennel resters for recruitment
are being maintained from 1967 and fer promotion from the year
1972. In ease of Fleet Personnel the Corporstion started maintain-
Ing the rosters from the year 1982 only. When the Commiitee en-
quired whether prior to the year 1982 only partisl rasters were
being naintained in the Corporation in the Fleet Persennel, the
cmrmanmmmmm.samnum.
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The Committee also note that the Liaison Officer of the Corpora-
tion inspects the rosters once in six months. The Liaison Officer of the
Ministry of Transport also inspects these rosters, He inspected the
rosters maintained by the Corporation in 1982. There was no inspec-
tion in 1983 but the rosters werc again inspected by him in Sep-
tember, 1984. Inspecton of rosters was also stated to be due for the
year 1985. About the shortcomings/discrepancies found by the Liaison
Officer in the maintenance of these rosters, the representative of the
Ministry of Transport (Deptt. of Surface Transport) stated during evi-
dence that during the course of inspection it was found that separate
rosters were not being maintained for Calcutta and Bombay office of
the Corporation. The Liaison Officer also found that the rosters were
not maintained strictly in accordance with the proforma prescribed
by the Government. It was also found during inspection that for cal-
culating the vacancies, the Corporation was not taking into account

the strength from 1962.

The Committee need hardly stress that rosters are the only mech-
anism through which a watch is kept on the proper placement of
Scheduled Castes/Scheduled Tribes in services against the vacancies
reserved for them, In fact they are the kingpins on which the whole
system of implementation of reservation orders rests and their proper
maintenance keeps authorities concerned informed of the represen-
tation of Scheduled Castes and Scheduled Tribes at the various points
in different posts and the shortfalls, if any, can be detected immediat-
ely. The Committee, therefore, stress that rosters should be properly
maintained by the Shipping Corpyration of India and these should be
checked regularly by the competent authority and duly signed in
token of such checking. Discrepancies, if any, noticed during the
inspection of rosters should be rectified immediately and also
brought to the notice of Head of the Department.

G. De-Reservations

3.82 Regarding the procedure being followed by the Shipping
Corporation of India Ltd. for dereservation of vacancies reserved for
Scheduled Castes and Scheduled Tribes, the Committee have been
informed that according to the prevailing Government instruc-
tions, posts reserved for Scheduled Caste|Scheduled Tribes may be
dereserved by the Appointing Authority in case, despite the efforts,
those posts cannot be filled within a period of three years. However,
since in SCI there is a large backlog of seservation of Scheduled
Caste|Scheduled Tribe candidates in the services, the SCI Manage-
ment does not dereserve the reserved posts. In other words, when-
ever vacancies occur in future, without any prescribed time limit
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SC/ST candidates are always given preferenco subject to fulfilment
of prescribed minimum standard of qualification and relaxed period
of exberience and age limit. However, it is also not possible for
the SCI Management to keep any essential categories ol post vacant
for indefinite periods, particularly among fleet Personnel and posts
requiring professional qualifications such as Chartered Accountants,
Computer Science, Naval Architecture, etc., because, keeping such
posts vacant or unfilled for a long time is bound to adversely affect
the operations/functioning of the Corporation. However, as stated
above, post reserved for Scheduled Caste/Scheduled Tribe com-
munity candidates (for which SCI does not find suitable candidates
in any year are never considered as having lapsed and the facility
of reservation is available for SC/ST community candidates during
the subsequent years without any restriction of time limit.

3.83 I reply to a question the Committee have been informed in
a note that under the present system of de-reservation which is
beimg followed by the Shipping Corporation of Indig, no reserved
vacancies are allowed to lapse.

3.84 The Committee note that in Shipping Corporation of India
no pest reserved for Scheduled Caste and Scheduled Tribe is allow-
ed to lapse. However, when suitable Scheduled Caste/Scheduled
Tribe candidates are not available for filling, reserved vacancies,
requiring professional qualifications like Chartered Accountants com-
puter sclence and naval architecture qualifications, such posts are
filled up by general candidates so that the operations/functioning of

the Corporation is not adversely affected.

The Committee would like to stress that before filling up the re-
served posts by general candidates requiring professional qualifica-
tions, Shipping Corporation of India must follow the prescribed pro-
cedure for appointing general candidates against these posts hy ob-
taining formal orders of the Competent Authority.



CHAPTER IV

STAFF STRENGTH AND SHORTFALLS
A, Staff Position and Shortfalls

The Shipping Corporation of India was formed on 2nd October,
1881 by t'e smalgamation of the Eastern Shipping Corporation and
the Westorn Shipping Corporation. Consequently, the staff of the
Eastern Shipping Corporation and the Western Shipping Corperation
became the staff of the Shipping Corporation of India after the mer-
ger. In 1973 the Shipping Corporation of India took over the Jayanti
Shipping Company, whose affairs it had managed since 1966. Hence,
all the employees, including officers, who were on the pay roll of the
Jayanti Shipping Company as on the date of merger were also trans-
ferred to the Shipping Corporation of India Ltd. The Jayanti Ship-
ping Company being a private organisation, the rules pertaining to
reservation of SC|ST candidates had not been followed by its man-
agement, Due to the rapid growth of the Shipping Corporation of

India fleet, trained personnel were required. Men with the requisite
quahﬁcatlons i.e. holding certificates of Competency issued by the

Ministry of Shipping and Transport, were not immediately availahle
for the purpose.

4.2 The Committee have been informed in a note that even prior
to 1956. the Eastern Shipping Corporation, which was partly owned
by the Government of India and managed by the Scindia Steam Navi-
gation Company was not having any Scheduled Caste/Scheduled
Tribe representation. Thereafter, in 15th August, 1956 the Govern-
ment decided to take over the complete control of the management
of the Eastern Shipping Corporation. The staff which was then work-
ing for the Eastern Shipping Corporation was given an option to 2pt
for new management, if they so desired, and more than 90 per cent
of the employees, including officers, who were the employees of the
Scindia had opted for the services of the Eastern Shipping Corporation.
‘Thus, even this batch of employees did not have any Scheduled Caste|
Scheduled Tribe representation, as the Scindia Steam Navigation
Company was a Private Sector Organisation, to whom the Govern-
ment Directives, on the subject, were not applicable,

50
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4.3 The staff strength of Shore Personnel of the Shipping Corpor-
ation of India as on 1-1-1973 in various groups was stated to be as

follows: —
Qap/Group 'Il;oul(’f No. of SC No. of ST
0. cmployees
omployecs
Class ‘A’ 202 1
' Class ‘B’ 57 2
Class ‘C’ 88g 40 2
Class ‘D’ 301 64
ToraL @ 1443 107 2

4.4 The following statement indicates the staff strength of Fleet

Personnel of the Corporation as on 1-1-1973:—

Class/Group Total  No.of SC No. of ST
No. of employees «
em
Clas ‘A’ 1505 10 3
Clas ‘B’ 310 Nil Nit
Class ‘C’ 544 5 Nil
Clam ‘D’

453

[y

_ It has been stated that an accurate record of Scheduled Caste/
Scheduled Tribe fleet personnel is not available. The above figures
have been:compiled from one register wherein officers belonging to
SC|ST communities along with dates of their appointment are

entered.

45 As per information furnished to the Committee, the follow-
ing statement indicates the staff strength of Shore Personnel of the
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4.7 During evidence the Committee pointed out that the statement
showing the staff strength in SCI and the number of Scheduled Castes
and Scheduled Tribes amongst them as on 1-1-1985 indicates that
both in Shore Personne] and the Fleet Personnel there is a heavy
shortfall of Schdeuled Castes/Schedulde Tribes in all categories of
posts. The Committee wanted to know the reasons for such a heavy
shortfall. The representative of the Ministry of Transport (Deptt. of
Surface Transport) explained the reasons for shortfall of Schduled
“Castes/Scheduled Tribes in the Corporation as under:—

“It is basically because of shortage of qualified personnel hav-
ing the necessary technical qualification. As far as shore
employees are concerned, if we start from 1972, the date
from which the reservations took place, then our positioa
is far better, than what appears in the data that is with
you. Between 1972-74 if you take shore emplovees as a
whole we have recruited 106 Scheduled Castes and 13
Scheduled Tribes and taken together there is a shortfall of
10 persons. This we hope to make good as early as possible.
As far as floating staff is concerned, there we have a rather
serious problem. As it is in the SCI, we have a large sur-
plus of these employees and the surplus number is about
345. As things stand today, because of the constraints of
resources and plan allocation in terms of number of ships,
and also because of the qualitative changes which are tak-
ing palce in the world fleet, the number of ships is declin-
ing and, therefore, the surplus in the near future is going
to increase further instead of decreasing. Then we have also
got Mughul Line which is shortly to merge with the Ship-
ping Corporation of India. They are reported to have a
very large surplus, In fact, their fleet strength has dec-
lined very rapidly over the last one year or so. In addi-
tion to that, we have cadets who have been trained on
SCI ships and are without employment today because we
do not have vacancies. Their number also, I think, is
about 350. So far as floating staff is concerned, the posi-
tion is really very difficult.”

4.8 A statement showing the year-wise recruitment made by the
Corporation in Shore Personnel in various categorxes of posts during
1983, 1984 and 1985 is at Appendix—I.

49 Another statement indicating the year-wise recruitment made
by the Corporation in Fleet Personnel in various categories of posts
-during 1983, 1964 and 1985 is at Appendix—TI.
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4.10 Explaining the position of recruitment with regard to the
clerical and officers level in the administrative set up of the SCI Ltd.
the representative of the Minisiry of Transport (Deptt. of Surface
Transport) stated during evidence as follows:—

“When the SCI was formed in 1961, it was formed by the amal-
gamation of Eastern and Western Shipping Companies and
subsequently Jayanti Shipping Company which was in the

-same line was also taken ovér by the SCI. In 1973 a large
number of people belonging to this private company were
also taken under the SCI. In the tables refered to, we have
calculated the total strength including those recruited by
Scindias and Jayanti, I am not saying that it is satisfactory
and it is what it should be .While critically viewing the
SCI’ performance this point should be kept in mind. The
point was why not people other than those from T. 8.
Rajendra were taken. For these categories of posts cer-
tain statutory qualifications had to be possessed by the
people. However, there is a reservation of 15 per cent. for
Scheduled Caste candidates and 74 per cent for Schedul-
ed Tribe candidates. It may be said that before 1981, when
there was no slump in the shipping market there was tre-
mendous competition for the persons who passed out of
Rajendra. In fact it is only during the last one or two years
the situation has changed. Actually this may be of some in-
terest that in this year’s project in T. 8. Rajendra, even
though we have cut down the intake to 40, only one candi-
date has so far reported for training. Nobody wants to
come here. Earlier, even before they pass out they would
be grabbed by the Shipping Companies. Another p?int is
that on the technical side even though SCI is willing to
take as many Scheduled Caste and Scheduled Tribe candi-
dates, they are not available—the people who porsess the
minimum qualifications. The Committee would he hsppy
to note that as far as engineers are concerned, they went
in for two recruitments exclusively for 50}’?"“""’ 'Caste
and Scheduled Tribe candidates. They recruited 4 in oni
year and 43 in the second year. In the second vear t';hge
43 candidates they had to send offers to 21 people. -‘ ese
are some of the difficulties which SCI faces in tulfilling
quota.”,

'4.11 During evidence the Comimittee pointed out xt ﬂi::g “ca::
ments showing year-wise recruitment made by thend wlz 18 nd 1>
poration of India during 1983, 1984 and 1985 (Appe
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indicates that the number of Scheduled Caste/Scheduled Tribe can-
didates recruited in various categories of posts both in Shore Per-
sonnel and Fleet Personnel is very small and most of the vacancies
reserved for Scheduled Castes and Scheduled Tribes have been car-
ried forward. The position of recruitment made as on 1-1-83 indicates
that in Shore Personnel in Group C, out of 24 posts reserved for
Scheduled Castes and 12 -posts reserved for Scheduled Tribes only
on Scheduled Caste has been appointed. In 1984, in Group C, 24
posts were reserved for Scheduled Castes and 13 for Scheduled Tribes
but not when a single Scheduled Caste|Scheduled Tribe candidate has
been appointed against these reserved posts. The position of recruit-
ment of Scheduled Castes and Scheduled Tribes as on 1-1-85 is also
not satisfactory and 23 posts of Scheduleq Castes and 14 posts of
Scheduled Tribes in Group ‘C’ have been carried forward. Similarly,
in Fleet personnel, the position is the same in Group C and D and
there is a heavy shortfall of Scheduled Caste/Scheduled Tribe
candidate in these groups. The Committee wanted to know the
reasons for not filling up the posts reserved for Scheduled Castes
and Scheduled Tribes. In this connection, the representative of
the Ministry of Transport (Deptt. of Surface Transport) has stated
as under:—

“Total number of vacancies included came from previous year.
If you exclude the carry over, then, the performance of
recruitment of candidates is not very unsatisfactory. Right
from 1962 we carry over backlog. Instructions have been
issued that SCI must take into account all the vacancies
right from 1962 onwards. We take total number of Schedul-
ed Caste/Scheduled Tribe candidates who are there and it
should be according to 15 per cent and 7/1-2, Balance is
taken as backlog.”

412 When the Committee enquired in what manner the SCI
proposed to fill up the backlog and whether any method had been
devised by the Corporation for effectively implementing the reser-
wation orders, the representative of the Ministry of Transport
{Deptt. of Surface Transport) stated as under:—

“Today, the SCI have a total strength of about 7000. For
various categories of posts, there is a certain percentage
prescribed in the Government dicective. Taking the
position as on date, we calculate the backlog. For example
in Class I Jumior most scale, the Scheduled Casted
number should be 15, if the total strength of officers is 100.
Suppose they have only five Scheduled Caste candidates,

! the backlog is calculated as ten. For each category, a
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roster is maintained in this way to complete the backlog.
The Committee is aware that following a certain proce-
dure, if no candidates are found for a particular posts, it
can be dereserved. But the SCI is not doing that also.
We are doing every effort to recruit Scheduled Caste
candidates only.”

4.13 The Committee have been informed in a note that with a
view to maintain, proper representation of the SC/ST employees in
Group ‘A’, ‘B’, ‘C’, and ‘D’ (Class I, II, IIT and IV) posts, a higher
percentage is kept reserved for SC/ST candidates in respect of direct
recruitment, so as to minimise the existing backlog in their re-
presentation. Further the bulk of promotions from Group ‘D’ to
‘C’, within Group ‘C’' from Group ‘C’ to ‘B’ from Group ‘B’ to ‘A’ and
within Group ‘A’ are also made on the basis of relaxed standard
from the existing employees in order to improve the SC/ST reserva-
tions 1n all these groups. For achieving this objective, a liberal
policy of promotion is being followed by the Corporation in respect
of SC/ST employees so that the position is substantially improved in
regard to overal] representation of SC/ST employees of all Groups
in the services of the Corporation.

414 It has been stated that the representation of the SC/ST
communities, in Fleet Personnel is on the lower side mainly in
Group ‘A’ and ‘B’, Group ‘A’ is consisting of Navigating Officers and
Engineering Officers. These officers are required to be fully equipped
with prescribed professional qualifications namely “Certificates of
Competency/Proficiency” issued by the Ministry of Tramsport,
Government of India. These officers rise from junior level and are
fnitiall recruited as trainees mostly from the Government Training
Institutes, viz. T.S. “Rajendra” and “Directorate of Marine Engineer-
ing ard Training” Bombay and Calcutta. In course of time they
get promoted to the rank of Master/Chief Engineers in about 7/8
years, after passing the requisite certificates of competency exami-
nations.

415 As regards steps taken to fill up the backlog in Group B’
posts, the Committee have been informed that during the year 1961
and 1983, the Corporation had selected 38 Scheduled Caste/Scheduled
Tribe candidates in Group ‘C’ as Immigration Clerks from amongst
e SC/ST candidates who had applied in response to an advertise-
ment issued in August, 1980 exclusively reserved for SC/ST candi-
dates. Immigration Clerk’s post is a base for promotion to ‘Purser
Oficers® in Group ‘B’ category.

4.16 The Committee have been informed in a.note that the
existing shortfall of Scheduled Caste/Scheduled Tribe representa-



58 —_ -

tien in Group ‘C' and ‘D’ is due to the fact that the Management
has not been able to recruit more Scheduled Caste/Scheduled Tribe
employees in these groups, as there has been no recruitment in these
groups, from December, 1977 onwards because of the dispute
between the SCI Management and the SCT staff Union regarding the
scal®s of pay to be made applicable to the new entrants as per the
Government’s instruction and the same is now subject before
the Industrial Tribunals, The backlog in Group ‘C’ and ‘D’, there-

fore, is expected to be wiped out as soon as a fresh recruitment in
these Groups commences.

4)7 When the Committee enquired as to when the dispute
between the SCI management and the Shipping Corporation of India
staff union rgarding application of new pay scales to the new
entrants as per the instructions of the Government was likely to
be settled, the representative of the SCI stated during evidence that

since the matter is subjudice it is not possible for the SCI to say by
what time this dispute will be resolved.

In this context the witness stated as under:—

“It is a very important and very large issue because on
account of this agreement with the Union, several other
things got affected. We are concerned that the dialogue
with the Union should continue. Merely because it is
sub-judice, we are not stopping talking with the Union.
The basic issue involved is not an issue which can be
settled at the corporation level, because whatever
basic point of dispute is that is denied by the overall
government policy; and that is why even though we are
very keen and we will continue our effort, it is rather
difficult for me to say and pyt a time horizon on that

that on so and so date we will be able to settle that
dispute.”

4.18 The Committee desired to know the reasons why Scheduled
Caste/Scheduled Tribe persons were not joining the Shipping Cor-
poration of India. The representative of the Ministry of Transpart
(Deptt. of Surface Transport) stated during evidence as under: —

“The Committee may also be aware that public sector under-
takings are looli'ing gor Scheduled Cast and Schedu_led
Tribe candidates at officer level. There is keen competi-
tion for candidates with technical qualifications. A
candidate naturally goes to a more attractive job in
companies. The reason could be that for a limited number
of candidates who are well qualified, a number of un(hr-
takings and companies are competing. As far as Shipping.
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Corporation of India is concerned, the fact that it" &
candidates’from other companies also indicate that it is a
high paying organisation.”

419 In thig connection, the Chairman and Managing Director,
Shipping Corporation of India explained further as follows: —

“One of the other factors is, ultimately these people have to
work on ships. Many people have a fascination more for
shore life than ship life. Secondly, they have abundant
options also. Thirdly, there is tremendous competition,
So all these factors put together, put SCI in a bad position
to attract people inspite.of the fact that we are a good
paying organisation.”

4.20 The Commiltee note that the statement showing the staff
strength in SCI and the number of SC/ST amongst them as on
1-1-85 indicates that both in Shore Personnel and Fleet Personuel
there is a heavy shortfall of Scheduleld Castes/Scheduled Tribes
in all categories of posts. The representative of the Ministry of
Transport (Deptt. of Surface Transport) explained the reasons for
shortfall of Scheduleld Castes/Scheduled Tribes in the Corporation
during evidence like this: “It is basically because of shortage of
qualified personnel having the necessary technical qualification.
As far as shore employees are concerned, if we start from 1972, the
date from which the reservations took place, then our position is far
hetter. This we hope to make good as early as possible.” The
representative of Ministry of Transport (Deptt. of Surface Trans-
port) also stated during evidence that “instructions have been issued
that SCI must take into account all the vacancies right from 1962
onwards. Right from 1962 we carry over backlog.” The Commit-
tee recommend that as per assurance given by the representative of
the Ministry of Transport (Deptt. of Surface Transport) during
evidence, the shortfall of Scheduled Caste/Scheduled Tribe emp-
loyees in SCI should be wiped out without any further delay. The
Committee trust that for clearing the backlog all the vacancics
which occurred from 1962 onwards would be taken into account and
not from 1972 hoth in respect of Shore Personnel and Fleet Person-
nel,

421 The Committee have been informed that in SCI a large
namber of employees in the floating staff category are surplus and
the number of such employees is stated to be abou.t 345. Besides,
about 350 cadets who have taken training on the Ships owned by
the Corporation are also surplus snd they are without any employ-
ment because suficient number of vacancies are not available in

714 LS—4
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this category. The Committee were further informed during evi-
dence that “because of the constraints of resources and plan alloca-
tion in terms of number of ships, and also because of the qualitative
changes which are taking place in the world fleet, the number of
ships is declining and, therefore, the surplus in the near future is
going to increase further instead of decreasing. Then we have also
got Moghul Line which is shortly to merge with SCI. They are re-
ported to have a very large surplus. In fact, their fleet strength has
declined very rapidly over the last ome yehr or s0.” The Committee
recommend that as and when fresh vacancies arise in the Fleet
Personnel, priority should be given to SC/ST candidates at the time
of giving employement.

4.22 The Committee also suggest that Government should go
into the question as to why the number of SCI Ships is declining
thereby rendering the Floating Staff as surplus. On the one hand
India is trying hard to increase its trade and Commerce with other
countries and on the other our Shipping capacity is reported to be
going down. These two situat’ons seem to be quite contradictory
unless foreign ships are acting as carriers of Indian goods to the
world market. This matter merits deep and careful consideration by
the Government.

4.23 The Committee aré unhappy to note that the statements
show’'ng year-wise recruitment made by the Shipping Corporation of
India during 1983, 1984 and 1985 indicate that the number of Sche-
duled Castes/Scheduled Tribe candidates reicruited in various cate-
gories of posts both in Shore Personnel an Fleet Personnel is very
small and most of the vacanc'es reserveld for Scheduled Castes and
Scheduled Tribe have been carried forward. The position of recruit-
ment made as on 1-1-83 indicates that in Shore Personnel, in Group
‘C’, out of 24 posts reserved for Scheduled Castes and 12 posts reserv-
ed for Scheduled Tribes only one Scheduled Caste was appointed.
In 1984, in Group ‘C’, 24 posts were reserved for Scheduled Castes
and 13 for Scheduled Tribes but not a single Scheduled Caste/Sche-
duled 'Tribe candidates was appointed against these reserved posts.
The position of recruitment of Scheduled Castes and Scheduled
Tribes as on 1-1-85 is also not satisfactory and 23 posts of Scheduled
Castes and 14 post of Scheduled Tribes in Group ‘C’ have been car-
ried forward, Similarly, in Fleet Personnel. the position is the same
in Groups C and D and there is a heavy shortfall of SC/ST candi-
dates tu these groups.

Tht Committee need hardly stress that all possible efforts should
be maiie by the Shipping Corporation of India to find suitable SC/ST
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candidates for all the posts reserved for them and as far as possible
a minimum number of posts should be carried forward. There is no
point in saying that the backlog is calculated from the year 1962 when
the Corporation is unable to fill even the current vacancies reserved
for Scheduled Castes and Scheduled Tribes. The Government
should take steps to attract more Scheduled Caste/Scheduled Tribe
candidates to the Shipping Corporation of India in various grades,
technical or non-techmical, by improving conditions of service in

the Corporation. :

4.24 The Committee note that the existing shortfall of SC/ST
representation in Group ‘C’ and ‘D’ is due to the fact that the
management has not been able to recruit more SC/ST employees in
these groups, as there has been no recruitment in these groups, from
December, 1877 onwards because of the dispute between the SCI
Management and the SCI staff Union regarding the scales of pay te
be made applicable to the new entrants as per the Government’s in-
structions and the matter is presently subjudice before an industrial
tribunal. It has been stated that the existing backlog in these groups
is expected to be wiped out as soon as fresh recruitment takes place.
The Committee need hardly stress that for the effic’ent functioning
of any organisation cordial relations hekween the management aud
its employees are of utmost importance. Government should have
tried to settle this matter by mutual dialogue rather than allowing

it to be taken to a Tribunal.

4.25 The Committee hope that Government would endeavour for
an early and amicable settlement of the dispute between the
management and SCI staff Union so that the interests of SC/ST can-
didates are not jeopardised further as far as recruitment to Groups

‘C’ and ‘D’ posts is concerned.

B. Training Scheme

426 In a mote furnished to the Committee it has been stated that

the Shipping Corporation of India sends its employees for training

abroad.

497 The Committee have further been informed that out of 17
employees sent for training abrosd during the years 1982 to 1984,
none belonged to Scheduled Caste or Scheduled Tribe. The re-
presentative of the SCI stated in this context during evidence that

the persons who were sent for training abroad were senior ‘ﬁech-
nical officers and they were sent abroad for some specialised mminbze
It was stated that only two senior Scheduled Caste/Scheduled Tri
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persons were available in Shipping Corporation of India who would
be sent for such training in future,

428 Asked whether it was not possible for Shipping Corporation
of India to select the best amongst the Scheduled Caste/Scheduled
Tribe persons for sending them for such training abroad, the re-

presentative of the Shipping Corporation of India assured the
Committee as under:— !

“We certainly intend doing that in future. Now there are
only two persons belonging to Scheduled Caste and Sche-
duled Tribe on the technical side in the head office at
Bombay. They are at the lowest level and above them
there are four more levels. In future, we will certainly
bear it in mind and on the first available opportunity, we
will make our efforts in that direction.”

4.29 The Committee have been informed in a note that oppor-
tunities are provided to SC/ST officers for institutional training and
for attending Seminars/Symposia/Conferences etc.

430 The following statement showing the number of SC/ST
officers who were given opportunities to attend the various Seminars/
Conferences etc. has been furnished to the Committee: —

-

Year No. of SC/ST Officers
182 . e -
1983 . 11
1984 .. 11

4.31 The Committee pointed out during evidence that the SCI
had evolved a training marine engineering scheme which is specially
meant for Scheduled Castes and Scheduled Tribes. The Committee
desired to know as to how many Scheduled Caste/Scheduled Tribe
candidates had completed this training course and how many were
given a job in the Corporation after completing this training. In
this context, the representative of the Ministry of Transport (Deptt.
at Surface Transport) stated as follows:—

“This was a scheme that was in operation only for two years
i.e. 1982-83 and 1983-84. In 1982-83 40 Scheduled Caste/
Scheduled Tribe graduate engineers were taken and all of
them have been absorbed. In 198384, 43 engineers were
taken. So, total 83 people were taken. They were paid
a stipend of Rs. 700 and given free lodging and boarding,
etc. Therefore, we have put them under bond to serve
SCI for a certain number of years.”
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4.32 When asked why the training scheme was stopped later on,
the representative of the Ministry stated that because of recession
in the SCI the trainee Engineers are being rendered surplus and the
anticipated strength of the fleet did not materialise.

4.33 The Committee note that the Shipping Corporation of India
sends its employees for training abroad. When the Committee
pointed out during evidence that during the period 1982 to 1984, 17
employees were sent abroad for training but none of them belonged
to Scheduled Caste/Scheduled Tribe, the representative of the Cor-
poration stated that the persons who were sent for training abroad
were senior technical officers and they were sent for some specialis-
ed training. He further i~‘ormed that in Shipping Corporation of
India only two senior SC/ST persons are available who would he
sent for such training in.future.

The Committee hope that in keeping with the promise made
during evidence and to instil confidence among SC/ST staff, deserv-
ing SC/ST employees of the Corporation will be sent for training
abroad from time to time.

C. Apprenticeship Training

4.34 According to the information furnished by the Ministry of
Transport (Department of Surface Transport) to the Committee, t'he
position regarding the total number of apprentices selected for train-
ing as required under the Apprentices Act in the Corporation, and
the number of Scheduled Caste/Scheduled Tribe amongst’ them, for
the last three years is as follows: —

— -

—

Year as on ‘l'otal No. of Number of SC/ST

A tices
1-1-1983 . 39
1-1-1904 29
1-1-1981, 56 1
Torar : 124 7

" licy | i i absorption of
4.33 The policy of the Corporation regarding
Mdmmﬁmintmmdthccomonﬁmhmem.m
per the Government policy and accordingly 50 per .cent of vacancies
will be reserved for the successful trained apprentwes 2 and when
¥ recruitment is'mn.l'c. ‘ : \
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4.36 The Committee have been informed in a mote that no trainee
apprentices, including any Scheduled Caste/Scheduled Tribe candi-
dates, have been absorbed in the services of the Corporation. The
Corporation has not been able to absorb any of the apprentice
trainees, .including SC/ST, because the recruitment in Groups ‘C’
and ‘D’/Class IIT and IV has been at a standstill position from
December, 1977 onwards, due to the industrial diSpute between the
Shipping Corporation of India Management and SCI Staff Union,
regarding application of new scales of pay to new entmts, as per the
instructions of the Government. The matter is presently subjudice
before the Industrial Tribunal.

4.37 When asked how did the SCI propose to fll up 50 per cent
vacancies from the successful trained apprentices through direct
recruitment which were in arrears for the last 8 years, the repre-
sentative of the Shipping Corporation of India stated during evi-
dence as under:—

“As far as this is concerned, as soon as our dispute with the
Union is resolved we will take stock of the whole situa-
- tioh. We will also have to take into #ttdunt while
giving this figure, the number of employeds we receive
from the Moghul lines and we ‘tuké stock of the whole
situation and our effort will be that Whatéver Thitia]l re-
cruitment has to be ‘dofie we will try War best to give
opportunities to the people who hive réceited trainthg,
that is, in the SCI as long as, of course, they are willing

to come to us.”

4.38 The Committee regret to note that out of 124 apprentices
selected by the SCI for training during the period from 1-1-1983 to
1-1-1985 only 7 belong to Scheduled Castes and Scheduled Tribes. It
has been stated that the policy of the Corporation regarding absorp-
tion of trained apprentices in the services of the Corporation is the
same as per the Government policy and accordingly 50 per cent of
vacancles will be reserved for the suctessful trained apprentices as
and when recruitment is made. The Committeé need hardly stress
that waless a very large number of Scheduled ‘Castes and Schoduled
Tribes are takien us apprefitices dud sthsequently absorbed in the ser-
vices of thie Corporstion, the dmckieg cannet 'be expecipd to be clear-
& ta fiis newr futwre. The Cmuniites, therefere, suggest that larger
number of Scheduled Castes and Scheduled Tries should be selected
-amuﬁmwithaviowhdoningthbuﬂqhmm.f
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the Shipping Corporation of India. The Committee recommend that
the scheme of apprenticeship training should not be shelved in view
of intake of staff from Moghul Lines which is being merged with SCI.

4.39 The Committee also feel unhappy that due to an industrial
dispute hanging fire since lang the trained apprentices including those
belonging to Scheduled Caste and Scheduled Tribe could not be ab-
sorbed in the services of Shipping Corporation of Indig. Such train-
ed apprentices should be considered for absorption in Shipping Cor-
poration of India as soon as the dispute is resolved and fresh recruit-
ment is to he made,



CHAPTER V
REDRESSAL OF GRIEVANCES

The Committee have been informed through a note furnished
by the Ministry of Transport (Department of Surface Transport)
that for redressal of grievances, all employees of Shipping Corpo-
ration of India including Scheduled Caste/Scheduled Tribe em-
ployees are treated at par and the grievances of all employees are
attended to promptly by the concerned officers,

5.2 It has been stated that there is a Liaison officer of the rank
of Deputy Manager to look after the interests of the Scheduled
Caste/Scheduled Tribe employees of the Corporation,

53 When the Committee enquired during evidence whether any
Complaint Register is being maintained in the Shipping Corpora-
tion of India in order to register the grievances of Scheduled Caste/
Scheduled Tribe employees of the Corporation, the representative
of the Corporation replied in the affirmative.

5.4 The Committee have been informed in a subsequent note
that the Shipping Corporation of India started maintaining the
Complaint Register for Scheduled Caste/Scheduled Tribe emplo-
yees from September, 1984, after the visit of the Parliamentary
Committee to the Corporation on 26-9-1984. No complaint was re-
gistered from any Scheduled Caste/Scheduled Tribe employee
prior to September, 1984.

5.5 Regarding the number of complaints received during 1984
the representative of Shipping Corporation of India stated during
evidence that in 1984 only 4 complaints were received from the
employees and all these complaints were attended to by the con-
cerned authority.

56 When the Commijtee enquired whether there was any sepa-
rate machinery for redressal of grievances of Scheduled Caste/
Scheduled Tribe employees in the Corporation, the representative
of the Shipping Corporation of India has stated as follows:

“There is no separate machinery in the sense that there is
no exclusive separate arrangement for them but as we
explained to you in Bombay, we have a liaison officer

68
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who deals specifically with complaints, which are sub-
mitted by Scheduled Caste/Scheduled Tribe people and
these complaints are attended to and they receive atten-
tion from the Executive Director personally.”

5.7 The Committee are happy to note that the Shipping Corpora-
tion of India started maintaining Complaint Register to register the
complaints /grievances of Scheduled Caste/Scheduled Tribe emplo-
yees of the Corporation from September, 1984 as per instructions
given by Study Group of the Committee during their visit to the
Corporation on 26th September, 1984. Regarding redressal of grie-
vances it has been stated that all employees of the Corporation includ-
ing the Scheduled Caste/Scheduled Tribe employees are treated at
par and the grievances of all employees are attended to promptly
by the concerned officers.

The Committee suggest that the complaint register for registering
Complaints|grievances of Scheduled Caste|Scheduled Tribe employees
should be checked at regular intervals by the Liaison Officer incharge
of Scheduled Caste/Scheduled Txibe Cell so as to ensure that all com-
plaints /representations received from the Scheduled Caste/Schdeuled
Tribe employees are disposed of promptly and judiciously.

NEw Drrux, KRISHAN DATT SULTANPURI,
April 17, 1906 Chairman,
Chaftra 27, 1908 (Saka) Committee on the Welfare of

Scheduled Castes and
Schedubed Tribes.
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APPENDIX I
(Vide para 4 of Introduction)

Summary of Conclusions/Recommendations contained in the Report

Sl No. Reference to para

Summary of Conclusions/

number in the Report ‘Recommendations
1 2 3
1 2.8 The Committee note that the Shipping Cor-

poration of India:Ltd. was formed on 2nd Octo-
ber, 1961 and the Presidential Directives regard-
ing reservations for Scheduled Castes/Scheduled
Tribes were issued on 3-8-1972. The Committee
also note that these Directives were issued after
a lapse of about 11 years from the date of for-
mation of the Corporation. The Representative
of the Ministry of Transport (Deptt. of Surface
Transport) admitted during the course of evi-
dence that there was a lapse on the part of the
Ministry to issue these directives to the SCI and
that these directives should have been issued
much earlier. The representative of the Ministry
also stated during evidence that prior to the
issuing of these directives, even in 1964, certain
orders of the Department of personnel were
communicated to the Shipping Corporation of
India and the Corporation had informed the
Ministry that they were observing the instruc-
tions regarding reservations contained in those
orders. The representative of the Ministry
stated that the Corporation was making appli-
cable the reservation orders from 1862 even
though the Presidential Directives were issued
in 1972. For calculating the number of seats to
be reserved for Scheduled Castes/Scheduled
Tribes, the Corporation is taking into considera-
tion the total strength of the Shipping Corpora-
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‘2 216

——— e e e — -
—

tion of India. It means that SCI is making reser-
vation for Scheduled Castes and Scheduled
Tribes on the basis of total strength of emp-
loyees and not category-wise.

Keeping in view the existing backlog in the
Corporation almost in each category of post, the
Committee do not accept the contention of the
Ministry that right from 1962 no reserved posts
have been allowed to lapse. The Committee feel
that a large number of Scheduled Caste/Sche-
duled Tribe employees were deprived of the
benefits of reservation for 10 long years; i,
during the period from 1962 when the reserva-
tion orders were first made applicable, in the

"Shipping Corporation of India till 1972 when the

Presidential Directives were actually issued,
The loss suffered by Scheduled Caste/Scheduled
Tribe employees during this long period can
hardly be compen:ated now since many of the
‘old employees must have retired without getting
their due promotion to which they were entitled.
The Committee are constrained to observe that
the Government cannot absolve itself of the
grave lapse on its part in denying the admissible
benefits to the reserved category of employees
for ten long years and by putting forward the
argument that Shipping Corporation of India is
calculating the backlog on the total strength of

the Corporation.

The Committee recommend that the Shipping
Corporation of India should be directed to cal-
culate the backlog of reserved posts from 1962
i.e. when the reservation orders were first made
applicable in the Corporation, and clear the
existing backlog in each category of post in the

shortest possible time.

The Committee note that in the Ministry of
Transport (Department of Surface Transport)

4 185
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—_———————

one desk attache attends to the work relating to
the implementation of reservation orders in
favour of Scheduled Castes and Scheduled Tribes
under the supervision of a Deputy Secretary/
Director. In reply to a specific query by the
Committee during evidence whether the staff
strength of the cell working in the Ministry was
adequate the representative of the Ministry
stated that “creation of certain posts were invol-
ved. The Finance Ministry did not agree”.
Similarly, in reply to a question whether there
was a cell to look after the interests of Schedul-
ed Caste/Scheduled Tribe employees in the
Shipping Corporation of India, the representa-
tive of the Ministry stated that “it depends onm
the volume of work that arises. What I under-
stand from Chairman & Managing Director is
that there is a separate Liaison Officer who at-
tends to all the complaints received about the
Scheduled Castes/Scheduled Tribes reservation.
....was can call it a ‘Cell'—if we like. But the
Shipping Corporation does not formally call it a
cell. We can formalise it s0 that it gets publi-
city and gets institutionalised. The Shipping
Corporation of India can rename it as a cell.”

The Committee feel that the reply given.to
their specific queries regarding setting up of
cells both in the Ministry as well as in the
Shipping Corporation of India were not only
vague but also evasive.

The Committee need hardly stress that mere
appointment of Liaison Officers in the Ministry
as also in the Shipping Corporation of India is
not enough. What is needed ts concerted action
on the part of Liaison Officer to ensure due com-
pliance of the orders and instructions pertaining
to reservation of posts for Scheduled Castes and
Scheduled Tribes and other relaxations/conces-
sions admissible to them. For this purpose, as
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2.17

326

per Government directive, a cell consisting of
suitable and adequate staff has to be set up in
each organisation needed by a Liaison Officer in
order to ensure proper implementation of the
reservation policy as well as for redressal of gen-
uine grievances of Scheduled Castes and Sche-
duled Tribes. One Officer cannot be called a
‘Cell’ as suggested in evidence by the represen-
tative of the Ministry.

The Committee, therefore, recommend that a
reservation cell with adequate staff should be
set up in the Shipping Corporation of India with-
out any further delay to look after the imple-
mentation of reservation orders in favour of
Scheduled Castes and Scheduled Tribes both in
letter and spirit.

The Committee further recommend that with
a view to implement the reservation orders more
effectively, the cell working in the Ministry of
Transport (Department of Surface Transport)
should also be strengthened by inducting more
staff. The Committee are not satisfied with the
reply of the representative of the Ministry that
the Finance Ministry did not agree for creation

‘of certain posts for the cell. The Committee

desire that the Ministry should pursue the mat-
ter with the Ministry of Finance vigorously in
order to get the addition staff sanctioned for
their Cell by giving full justification in view of
large volume of work involved in the matter of
implementation of reservation orders and other
matters connected with welfare of Scheduled
Caste and Scheduled Tribe employees.

The Committee note that in Shipping Cor-
poration of India the new entrants in the Trained
Marine Engineers Grade in Fleet Personnel have
to sign a Bond/an Article of Agreement accord-
ing to which, if the Company so requires, after

e e o 7 it 1 o e T2
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3.28

329

completion of their training and obtaining a
Second Class English Part ‘A’ certificate of com-
petency from the Ministry of Transport they
shall have to serve the Company for a minimum
period of 8 years. In case of default these Trainee
Marine Engineers shall pay to the Company all
training expenses including cost of victualling
incurred by the company or a sum of Rs. 50,000/~
whichever is more and the deposit of Rs. 2,500/-
paid by him at the time of signing the Article of
Agreement shall stand forfeited.

The Committee feel that in the case of Sche-
duled Caste/Scheduled Tribe candidates the
prescribed period of 8 years compulsory service
with Shipping Corporation of India would cause
hardship in certain cases. As such, the Committee
recommend that the period of service in the Arti-
cle of Agreement in case of Scheduled Caste/
Scheduled Tribe Engineers should be reduced to
5 years.

The Committee also recommend that in case
a Scheduled Caste/Scheduled Tribe candidate
leaves services before the completion of the
prescribed, period, then the maximum amount of
deposit to be paid to the Company on account of
training and other expenses should be reduced to
25,000 instead of Rs. 50,000 as fixed at present.

The Committee further recommend that the
deposit money to be paid by a Scheduleq Caste;
Scheduled Tribe Trainee Marine Engineer at the
time of signing the Article of Agreement should
be Rs_ 1000/- instead of 2,500/-,

The Committee have been informed that the
Shipping Corporation of India has been constant-
ly trying its best to recruit the maximum No. of
Scheduled Caste/Scheduled Tribe candidates by
way of repeated advertisement in all leading
newspapers, at National as well as Regional
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331

levels. Copies of advertisemnets are sent to 'the

3

concerned Employment Exchanges. The copies of
advertisements issued by the Corporation are also
sent to the recognised All India Associations of
Scheduled Castes and Scheduled Tribes. How-
ever, the Committee are surprised to note that
the vacancies reserved for Scheduled Custes and
Scheduled Tribes are not announced over All
India Radio which is flagrant violation of Gov-
ernment’s instructions,

The Committee recommend that the vacanc-
ies reserved for Scheduled Castes and Scheduled
Tribes should be advertised through the medium
of All India Radio as per instructions contained
in the Department of Personne]l and Administra-
tive Reforms O.M. No. 36022/4/76-Estt. (SCT)
dated the 7th August, 1976 and No. 36011/28/79-
EST (SCT) dt. 11th February, 19880.

The Committee also recommend that copies
of the advertisement issued by the Corporation
should be sent to the local Scheduled Caste/
Scheduled Tribe MPs and MLAs as well as to
the Members of the Committee on the Welfare
of Scheduled Castes and Scheduled Tribes a0 that
they may also advise Scheduled Caste/Scheduled
Tribe candidates to seek employment in the Cor-
poration.

The Committee note that in case of Shore
Personnel the appointing authority do not indi-
cate the precise reasons for the rejection
of the Scheduled Caste and Scheduled
Tribe candidates to Employment Fxchanges. The
Committee recommend that the appointi{zg autho-
rity in the Shipping Corporation of »Indu should
always give precise reasons for the rejection of
Scheduled Caste/Scheduled Tribe candidates to
Employment Exchange so that the Employmn“:
Exchange cansponmrighttypeofcmdidaed
from these communities for filling the reserv
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3.32

3.33

vacancies. The Committee hope that by doing so
more and more Scheduled Caste/Scheduled Tribe
candidates will be ‘available for filling up the re-

served posts in various categories in the Corpora-
tion.

The Committee are unhappy to note that in
Shipping Corporation of India Ltd. the appoint-
ment/interview letters issued to the candidates
were not sent by registered post. The represnta-
tive of the Ministry of Transport (Department of
Surface Transport) however, informed the Com-
mittee during evidence that as soon as it came to
the notice of the Ministry, instructions were
issued to the Corporation that in future all the
appointment/interview letters should be sent
only by registered post. The Committee hope that
in future the Shipping Corporation of India will
strictly adhere to the instructions issued by the
Ministry and all appointment/interview letters
would be sent to the Scheduled Caste/Scheduled
Tribe candidates only by registered post,

The Committee note that while recruiting staft
of Shore Personnel a minimum 8-10 days period
of notice is given to Scheduled Caste/Scheduled
Tribe candidates appearing for an interview as
well as for joining the assignment in the Cor-
poration. The Committee have been informed
during evidence that the Ministry of Transport
(Department of Surface Transport) vide their
letter No. SW/SYO(I1)-80/85 dt. 7th @ctober.
1985 have issued instructions to the Shipping
Corporation of India Ltd. that the period of
notice given to the Scheduled Caste/Scheduled
Tribe candidates for appearing for interview as
well as for joining the assignment in the staff

_cadre of the Corporation should be increased from

8-10 days to a minimum period of three to four
weeks. The Committee hope that in future the
Corparation would follow these instructions in
letter and spirit.
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3.34

3.3

3.36

The Committee note that the Corporation has
not employed regular sweepers for doing the
sweeping/cleaning work and at present this work
is done by the 58 part-time workers engaged by a
Contractor. The Committee furthey note that

‘every year the Corporation employs a Con-

tractor by inviting tenders. The Corporation has
engaged M/s Pop Cleaning of Bombay for the
Sweeping/cleaning work and the same contractor
is continuing for the last 3 years on tender basis.
The Committee have been informed that the pre-
sent contractor is unable to give details regard-
ing the number of Scheduled Caste/Scheduled
Tribe part-time workers employed by by him
as he does not maintain any such record. The
Committee are not satisfied with the reply which
sounds evasive, As sweepers generally belong to
Scheduled Caste community, the Committee are
of the view that the contractor whose tender is
accepted by the Corporation must employ at least
50 per cent part-time workers from the Scheduled
Caste community. This should be a condition of

the contract.

The Committee further desire that efforts
should be made by Shipping Corporation of India
to employ, as far as possible, a contractor belong-
ing to Scheduled Caste or Scheduled Tribe com-
munity so that Scheduled Caste/Scheduled Tribe
workers working under him might feel more se-
cure and confident and are better looked after.

During evidence the Committee were informed
that the Corporation had adoptedﬁthe co;;t:;act
system after giving due consideration to all im-
plt’brtant mati;efsl e.g. volume of work and ﬂmmci:d
implications etc. The Committee cannot recol»-
cile to the advantages inherent in the contract
system and are in favour of its abolition alto-
gether. The Committee, therefore, desirg that
the matter should be reviewed once again and
the Committee apprised of the decisfon as early

) - et s it

as possible. I
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3.39

3.40

348

The Committee note that in Shipping Cox-
poration of India Scheduled Caste/Scheduled
Tribe candidates are given certain concessionsf
relaxations both in case of dirget recruitment
and promotions. These concessions/relaxatiomns
include relaxation in age, assessing Scheduled
Caste/Scheduled Tribe candidates with relaxed
standards and giving them a second class railway
return fare whenever they come for written testf
interview. It has been stated that if necessary,
at the time of promotion, the zone of considera-
tion is extended in case of Scheduled Castef
Scheduled Tribe candidates,

The Committee recommend that the zone of
consideration should be 5 times the pumber off
vacancies to be filled by promotion so that a
large number of Scheduled Caste/Scheduled
Tribe candidates are available for filling the re-
served quota. The Committee feel that it #s
highly improper to leave the question of extend-
ing the zone of consideration to the discretiom
of the appointing authority to be exercised am
case to case basis.

The Committee also recommend that Uhe
relaxation in marks to be given to Scheduled
Caste/Scheduled Tribe candidates in written tesg
and interview either in direct recruitment or
promotion in the two wings of Shipping Corpe-
ration of India, namely, shore personnel and flest
personnel should be clearly laid down in the re-
cruitment/promotion rules. This is necessary e
obviate any possible discrimination in direct me-
cruitment between departmental and outside
candidates belonging to reserved communities.

The Committee note that the total number off
vacancies to be filled had not been indicated im
the advertisement issued by the Shipping Coe-
poration of India at the time of making speciall
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3.49

3.65

recruitment exclusively for Scheduled Castes and

3

Scheduled Tribes. While taking note of the
statement made in this connection by the repre-
sentative of the Shipping Corporation, the Com-
mittee hope that as per assurance given by the
Managing Director of Shipping Corporation of
India during evidence, in future, the exact num-
ber of posts to be filled in by Scheduled Caste
and Scheduled Tribe candidates would be clearly

‘mentioned in these advertisements so that more

and more Scheduled Caste/Scheduled Tribe
candidates may respond to such special recruit-
ment drive, This will also enable the Corpora-
tion to wipe out the backlog of Scheduled Caste/
Scheduled Tribe candidates.

No precise reasons have been furnished to the
Committee as to why special recruitment could
not be made in the case of Shore Personnel. The
Committee reommend .that SCI should explore
the possibility of making special recruitment for
Shore Personnel in order to wipe out the short-
falls particularly in Group A posts..

The Committee note that the statement show-
ing the total number of persons promoted during
the years 1982, 1983 and 1984 indicates that in
Shore Personnel in 1982 in Group ‘A’ only 11.54
per cent Scheduled Castes were promoted but
no Scheduled Tribe was given any promotion.
There was a shortfall of 3.46 per cent of Schedul-
ed Castes and 7.5 per cent of Scheduled Tribes
in this group. In Group C also only 8 per cent
Scheduled Castes and 4 per cent of Scheduled
Tribes were given promotion during the year and
there was a shortfall of 7 per cent Scheduled
Castes and 3.5 per cent Scheduled Tribes in pro-
motion in this group. The Committee observe
that the position regarding the promotions made
in 1984 is also not satisfactory and there is a
shortfall of 5 per cent Scheéduled Tribes in

e s




Group B. In Group C only 13.5 per cent Sche-
duled Castes and 1.94 per cent Scheduled Tribes
were promoted and the shortfall of Scheduled
Castes and Scheduled Tribes was 1.91 per cent
and 5.56 per cent respectively. The data gives
an impression that the Shipping Corporation of
India has not made sincere efforts to implement
the reservation orders in promotion, When the
Committee enquired why sufficient number of
Schgduled Castes and Scheduled Tribes could
not be promoted even in Group C and D posts
the Chairman and Managing Director of the
Shipping Corporation of India stated: “The basic
anomaly here is that for local recruitment in
categories C and D, the reservation quota is 6
per cent each, When it comes to promotion, ihe
quota increases to 15 per cent and 7} respec-
tively. Therefore, the base from which the pro-
motion is made is narrower and that creates
dificulty. Secondly, sufficient number of people
are not available who could be promoted, if the
full quota of 15 per cent is to be filled. In future
probably this will be partly relieved because
instructions are being issued to increase the
quota locally for Scheduled Caste from 6 per
cent to 9 per cent. To that extent a large num-
ber of candidates would be available.”

The representative of the Ministry of Trans-
port (Department of Surface Transport) has also
stated during evidence that the reservation at
the intake level i.e. at the injtial recruitment
level is only 6 per cent while the promotional
quota for SC is 15 per cent and for ST it is 7}
per cent and as such he also stressed the need
that at the intake level ,also the percentage
should be increased so that sufficient number of
Scheduled Caste/Scheduled Tribe candidates are
available at the time of promotion,




S

The Committee do appreciate the difficulties
pointed out by the Chairman and Managing
Director of Shipping Corporation of India as
well as by the representative of the Ministry in
this regard. The Committee would like to point
out that for direct recruitment on All India basis
by means of open competitive test, the reserva-
tions for Scheduled Castes and Scheduled Tribes
are 15 per cent and 74 per cent. When direct
recruitment is made on All India basis otherwise
than by open competition, the reservations appli-
cable are 16-2|3 per cent for Scheduled Caste and
7% per cent for Scheduled Trib#, For direct ge-
cruitment to groups C&D posts, which normally
attract candidates from a locality or a reglon,
the prescribed reservations for Scheduled Caste
and Scheduled Tribe are based on the popula-
tion of these communities in that State. On this
basis, the prescribed percentages for Scheduled
Caste and Scheduled Tribe for the State of
Maharashtra are 6 per cent and 6 per cent res-

pectively.

The Committee would like to point out that
though Shipping Corporation of India is having
its headquarters in Bombay in the State of
Maharashtra, yet its operational areas are scat-
tered in other States also. There is, therefore,
no reason for presuming that for group C & D
posts Scheduled Caste/Scheduled Tribe candi-
dates from other States cannot be recruited. As
such, the Committee recommend that Ministry
of Transport (Deartment of Surface Transport)
may obtain necessary clarificatiop from the De-
partment of Personnel and implement the re-
servation for Groups C & D posts on All India
basis i.e. 16-2/3 per cent for Scheduled Carte
and 7} per cent for Scheduled Tribe. The Com-
mittee have reasons to believe that in Group ‘c
thers must be a large number of technical pqsta
for which Scheduled Caste/Scheduled Tribe
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candidates can be drawn from all parts of India.
It is perhaps wrong to presume fhat such posts
are necessarily to be filled from local candidates
living in the State of Maharashtra only where
qualified Scheduled Caste/Scheduled Tribe can-
didates might not be available. The Committee
also feel that the prescribed reservations of 6
percent each for Scheduled Caste and Schedyled
Tribe in direct recruitment for groups C & D in
Maharashtra are the minimum and there is no
bar to exceed these percentages in order to safe-
guard the interests of Scheduled Caste/Schedul-
ed Tribe employees at the time of promption.

The Committee have been informed that in
Shipping Corporation of India the Scheduled
Caste/Scheduled Tribe candidates are inter-
viewed either alongwith general candidates or
in a separate batch. When the Committee en-
quired during the evidence whether the Corpo-
ration was aware of the Government instruc-
tions that these candidates are to be interviewed
in a separate batch so that they are judged by
relaxed standards and such candidates are not
judged in comparison with the general candi-
dates, the representative of the Ministry stated,
“the interviews are conducted in a separate
batch on the same day because the number is
very small. After the general group is over, we
do the interview for Scheduled Caste and Sche-
duled Tribe candidates with the separate stand-
ard set for them.” The Committee recommend
that as per the Government directives, the in-
terview of Scheduled Caste and’ Scheduled Tribe
candidates should be held on a day or sitting ot
the Selection Committee other than the day or
sitting on which general cahdidates are to be
interviewed so that the Scheduled Caste/Sche-
duled Tribe candidates are not judged in com-
parison with the general candidates and the
interviewing authority/Board is/are prominently
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aware of the need for judging the Scheduled
Caste/Scheduled Tribe candidates by relaxed
standards.

The Committee note that the Shipping
Corporation of India Ltd. was formed on 2nd Octo-
ber 1961. The Corporation started following the
reservation orders from 1962. The Chairman and
Managing Director, Shipping Corporation of India
informed the Committee during evidence that for
Shore Personnel rosters for recruitment are being
maintained from 1967 and for promotion [rom the
year 1972, In case of Fleet Personnel the Corpo-
ration started maintaining the rosters from the
year 1982 only. When the Committee enquired
whether prior to the year 1982 only partial rosters
were being maintained in the Corporation in the
Fleet Personnel, the Chairman and Managing
Director, SCT replied in the afirmative.

. The Committee also note that the Liajson Officer
of the Corporation inspects the rosters one in six
months. The Liaison Officer of the Ministry of
Transport also inspects these rosters. The ins-
pected rosters maintained by the Corporation
in 1982. There was no inspection in 1983 but
the rosters were again inspected by him in Sep-
tember, 1984, Inspection for rosters were also stat.
ed to be due for the year 1985. About the short-
comings discrepancies found by the Liaison
Officer in the maintenance of the rosters the re-
presentative of the Ministry of Transport (De-
partment of Surface Transport) state during
evidence that during the course of inspection it
was found that separate rosters were not being
maintained Calcutta and Bombay Office of
the Corporation. The Liaison Officer also
found that their rosters were not main-
tained strictly in accordance with the pro-
forma a prescribed by the Government. It
was also found during inspection that for
calculating the vacancies, the Corporation was
not taking into account the strength from 1982,
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The Committee need hardly stress that rosters.
are the only mechanism through which a watch
is kept on the proper placement of Scheduled
Castes/Scheduled Tribes in services against the
vacancies reserved for them. In fact they are the
kingpins on which the whole system of implemen-
tation of reservation orders rests and their prek-
per maintenance keeps authorities concerned in-
formed of the representation of Scheduled Castes
and Scheduled Tribes at the various points in
different posts and the shortfalls, if any, can be
detected immediately. The Commifttee, there-
fore, stress that rosters should be properly main-
.tained by the Shipping Corporation of India and
these should be checked regularly by the compe-
tent authority and duly signed in token of such
checking. Discrepancies, if any, noticed during
the inspection of rosters should be rectified
immediately and also brought to the notice of
Head of the Department.

The Committee note that in Shipping Corporation

of India no post reserved for Scheduled Castes and
Scheduled Tribe is allowed to lapse. However,
when suitable Scheduled Castes/Scheduled Tribe
candidates are not available for filling reserved
vacancies requiring professional qualifications
like Chartered Accountants, computer science
and naval architecture qualifications, such posts
are filled up by general candidates so that the
operations/functioning of the Corporation is not
adversely affected.

The Committee would like to stress that before
filling up’the reserved posts by general candidates
requiring professional qualifications, Shipping
Corporation of India must follow the prescribed
procedure for appointing. general candidates
against these posts by obtaining formal orders of
the Competent Authority.

The Committee note that the statement
showing the staff strength in SCI and the
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number of SC/ST amongst them as on 1-1-1985
indicates that both in Shore Personnel and Fleet
Personnel there is a heavy shortfall of Scheduled
Castes/Scheduled Tribes in all categories of posts.
The representative of the Ministry of Transpcrt
(Department of Surface Transport) explained
the reasons for shortfall of Scheduled Castes/
Scheduled Tribes in the Corporation during evi-
dence like this “It is basically because of short-
age of qualified personnel having the necessary
technical qualification. As far as shore em-
ployees are concerned, if we start from 1972, the
date from which the reservations took place
then our position is far better. This we hope to
make good as early as possible.” The represen-
tative of the Ministry of Transport (Department
of Surface Transport) also stated during evidence
that “instructions have been issued that SCI must

take into account all the vacancies right from

' 1962 onwards. Right from 1962 we carry over

backlog.” The committee recommend that as
per assurance given by the representative of the
Ministry of Transport (Department of Surface
Transport) during evidence the shortfall of
Scheduled Castes/Scheduled Tribe employees in
SCI should be wiped out without any further
delay. The Committee trust that for clearing
the backlog all the vacancies which occurred
from 1962 onwards would be taken into account
and not from 1972 both in respect of Shore I
personnel and Fleet Personnel.

The Committee have been informed that in
SCI a large number of employees in the floating
staff category are surplus and the number of such
employees stated to be about 345. Besides
about 350 cadets who have taken training on
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the Ships owned by the Corporation are also
surplus and they are without any employment
because sufficient number of vacancies are not
available in this category. The Committee were
further informed during evidence that “because
of the constraints of resources and plan alloca-
tion in terms of number of ships and also because
of the qualitative changes which are taking place
in the world fleet, the number of ships is declining
and, therefore, the surplus in the near future
is going to increase further instead of decreas-
ing. Then we have also got Moghul Line
which is shortly to merge with SCI. They are
reported to have a very large surplus. In Iact,
their fleet strength has declined very rapidly
over the last one year or so.” The Committee
recommend that as and when fresh vacancies arise
in the Fleet Personnel, priority should be given
to SC/ST candidates at the time of giving employ-
ment.

The Committee also suggest that Govern-
ment should go into the question as to why the
number of SCI Ships is declining thereby render-
ing the Floating Staff as surplus. Of the one
hand India is trying hard to increase its trade
and commerce with other countries and on the
other our Shipping capacity is reported to he go-
ing down. These two situations seem to be quite
contradictory unless foreign ships are acting as
carriers of Indian goods to the world market.
This matter merits deep and careful consideration
by the Government.

The Committee are unhappy to note that the
statements showing year-wide recruitment made
by the shipping Corporation of India durinz 1983.
1984 and 1985 indicate that the number of Sche-
duled Caste/Scheduled. 'Tribe candidates re~
cruited in various categories of posts both in
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Shore Personnel and Fleet Personnel is very
small and most of the vacancies reserved for
Scheduled Castes and Scheduled Tribes have
been carried forward. The position of recruit-
ment made as on 1-1-1983 indicates, that in
Shore Personnel, in Group ‘C’, out of 24 posts
reserved for Scheduled Castes and 12 posts re-
served for Scheduled Tribes only one Scheduled
Caste was appointed. In 1984, in Group ‘C’, 24
posts were reserved for Scheduled Castes and
13 for Scheduled Tribes but not a single Sche-
duled Caste/Scheduled Tribe candidates was
appointed against these reserved posts. The
position of recruitment of Scheduled Castes and
Scheduled Tribes as on 1-1-1985 is also not satis-
factory and 23 posts of Scheduled Castes and 14
posts of Scheduled Tribes in Group ‘C’ have been
carried forward. Similraly, in Fleet Personnel,
the position is the same in Group C and D and
there is a heavy shortfall of SC/ST candidates in
these groups.

The Committee need hardly stress that all
possible efforts should be made by the Shipping
Corporation of India to find Suitable SC/ST can-
didates for all the posts reserved for them and as
far as possible a minimum number of posts
should be carried forward. There is no point in
saying that the backlog is calculated from the
year 1962 when the Corporation is unah'e to
fill even the current vacancies reserved for Sche-
duled Castes and Scheduled Tribes. The Gov-
erwment shou'd take steps to attract more sche-
duled Caste/Scheduled Tribe candidates to the
Shipping Corporation of India in various grades.
technical or non-technical by impfoving condi-
tions of service in the Corporation.

The Committee note that existing shorifall
of SC/ST representation in Group ‘C’ and ‘D’ is
due to the fact that ¢he management has not been
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able to recruit more SC/ST employees in these
groups, as there has been no recruitment in these
groups, from December, 1977 onwards because
of the dispute between the SCI Management and
the SCI staff Union regarding the scales of pay
to be made applicable to the new entrants as per
the Government’s instructions as the matter is
presently subjudice before an industrial tribunal.
It has been stated that the existing backlog in
these groups is expected to be wiped out as soon
as fresh recruitment takes place. The Committee
need hardly stress that for the efficient func-
tioning of any organisation cordial relations
between the management and its employees are
of most importance. Government should have
tried to settle this matter by mutual dialogue
rather than allowing it to be taken to a Tribu-
nal.

The Committee hope that the Government
would endeavour for an early and amicable settle-
ment of the dispute between the management and
SCI staff Union so that the interests of SC/
ST candidates are not jeopardised further as far
as recruitment to Groups ‘C’ and ‘D’ posts is con-
cerned.

The Committee note that the Shipping Cor-
poration of India sends its employees for training
abroad. When the Committee pointed out
during evidence that during the period 1882 to

" 1984, 17 employees were sent abroad for training

but none of them belonged to Scheduled Castes
Scheduled Tribe, the representative of the Cor-
poration stated that the persons who were sent
for training abroad were senior technical officers
and they were sent for some-specialised training.
He further informed that in Shipping Corpora-
tion of India only two senior SC/ST persons are
available who would be sent for such tralning
in future. -
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The Committee hope that in keeping with the
promise made during evidence and to instil
confidence among SC/ST staff, deserving SC;ST
employees of the Corporation will be sent for
training abroad from time to time.

The Committee regret to note that out of 124
apprentices selected by the SCI for training
during the period from 1-1-1983 to 1-1-1985 only
7 belong to Scheduled Castes and Scheduled
Tribes. It has been stated that the policy of the
Corporation regarding absorption of trained ap-
prentices in the services of the Corporation is
the same as per the Government policy and ac-
cordingly 50 per cent of vacancies will be reserv-
ed for the successful trained apprentices as and
when recruitment is made. The Committee
need hardly stress that unless a very large num-

. ber of Scheduled Castes and Scheduled Tribes

are taken as apprentices and subsequently ab-
sorbed in the services of the Corporation, the
backlog cannot be expected to be cleared in the
near future. The Committee, therefore, suggest
that larger number of Scheduled Castes and
Scheduled Tribes should be selected as appren-
tices with a view to clearing the backlog in the
services of the Shipping Corporation of India.
The Committee recommend that the scheme of
apprenticeship training should not be shelved in
view of intake of staff from Moghal Lines which
is being merged with SCIL

The Committee also feel unhappy that due to
an industrial dispute hanging fire since long the
trained apprentices including those belonging to
Scheduled Caste and Scheduled Tribe tould not
be absorbed in the services of Shipping Corpora-
tion of India. Such trained apprentices should
be considered for absorption in Shipping Cor-
poration of India as soon as the dhpute is resolv-
ed and fresh recrultment is to be made.

——
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The Committee are happy to note that the
Shipping Corporation of India started maintain-
ing Complaint Register to register the com-
plaints/grievances of Scheduled Caste|Schedul-
ed Tribe employees of the Corporation from
September, 1984 as per instructions given by
Study Group of the Committee during their visit
to the Corporation on 26th September, 1984. Re-
garding redressal of grievances it has been stat-
ed that all employees of the Corporation includ-
ing the Scheduled Caste/Scheduled Tribe emp-
loyees are treated at par and the grievances of
all employees are attended to promptly by the
concerned officers.

The Committee suggest that the complaint
register for registering complaints/grievances o
Scheduled Caste|Scheduled Tribe employees
should be checked at regular intervals by the
Liaison Officer incharge of Scheduled Caste/
Scheduled Tribe Cell so as to ensure that all
complaints/representations received from the
Scheduled Caste|Scheduled Tribe employees are
disposed of promptly and judiciously.
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